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� with the State Govemment1, but 
unfartunately thil amount has not been 
utililed IO far. So, if the State Go
vernmenta take this matter up and 
write to t.he railway, that they want 
to convert the unmanned level croe
Slllll into manned one1, we shall abso
lutely have no obJeciton; the States are 
not goin1 to ispend any money on thil, 
but it iB our money lying with the 
States for this very purpose. So, I 
would beseech the bon Member 
that if he could perauade the State 
Government to let us know how many 
unmanned level cro,�ings thPy would 
like to convert into manned ones, we 
shall certainly conaider it. 

MR DEPUTY-SPEAKER: The 
question is: 

'That the Bill be passed", 

The motion was adopted. 

1U8 hrs. 
PAYMENTS OF BONUS (AMEND

MENT) BILL 

MR. DEPUTY-SPEAKER. We shall 
now take up the payment of Bonw 
(Amendment) Bill. 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU· 
NATHA REDDY) I beg to move 

"That the Bill further to amend 
the Payment of Bonus Act, 1965, as 
pa�sed by RaJya Sabha, be taken 
into consideration" 

As hon. Members are aware, thia ii 
a very simple Bill, and, thl:!1 cfore, l 
ahall not take much time o! the House. 
The House 11 aware o! the amendment 
made in the Payment of Bonus Act, 
1965, lost year to provide for the Pay
ment of a minimum bonU6 in respect 
of the accounting year commencing on 
any day in the year 1971 at the rate 
of 8 1/3 per cent of the salary or ware 
of the employees and depoalt of part 
of the bonua in certain cuea in the 
proyldent fund accounta of the emplo· 
7lel. It wu thought that the flnal 
nport of the Bonua Review Committee 

would be received and that the com
prehenaive amendment of the Act 
would be undertaken aoon. Unfortu
nately, the work of the Bonus review 
Committee h u  received a 1etback ow
ing to the Ad demiee of one of the 
respected memben of the committee, 
namely Shri Satiah Loomb• in the 
recent aircrash, and it may now take 
a few months more for the committee 
to submit its final report. Meanwhile, 
bonus for the accounting year com
mencing on any day in 1972 has be
come due. It is, therefore, considered 
neceooary that we should make the 
same percentage of bonus payoble as 
wu done on the last occasion The 
amending Bill has been brought be
fore Parliament for the purpose, I 
move. 

15.00 hrs. 
I would only add that this is the 

most non-controversial Bill for which 
members have been wniti� Mem
bers would even like to pass it with· 
out a dulcusslon to help the employer 
to see that the workers get their bonWI 
as early as pOGSJ.ble. 

MR DEPUTY-SPEAKER 
moved· 

Motion 

"That the Bill further to amend 
thl' Payment of Bonus Act, 1965, 88 
p:i,scd by RtiJva Sabha, be taken 
into consideration". 

Would you respend to that, Mr. 
Bhattachsryya? 

SHRI DINEN BHA'ITACHARYYA: 
I would have responded if the Mini· 
ster had accepted my proposal to raise 
the percentage from a 33 to 10 mini· 
mum Why do I say thla3? What I 
have stated ii 100 per cent jusWled, 
Shri Stephen who represent. the 
INTUC will also corroborate it. 

Last year the minimum bonus was 
raised from 4 per cent to 8.33 per cent. 
What was the conaensus when this 
idea of a minimum bonus cnme'> It 
wu not money that the employers were 
paying gratis. l'irat of all, tt had Mth
inl to do with profit. lo• or production. 



If 1'0U waDt t,o nm aa ettablllhmftt/ 
fldory, JOU hav• to pay thil mtnlmi11n 
bonuat11>tbe 9mployeea ot the i:ooccm. 
You cannot avOJd It. Thu minlmum 
boDus ii the result of a lo�. long 
atru,gle by worken in thil country. 

What ill die nuon for t.hiaT The 
wa1e1 that the workers ,eta from the 
employer are very low. The need
baoed. minimum formula waa adopted 
by Government tn 1H7. Since then, 
now here in any eatablilbment hu Um 
need-bued wa,e been ,tven. It Ill 
not a fair wa,e, DOr a ll'fin1 wa,e. It 
11 far below a hvin1 wage, what to 
speak of a fair wage. The idea of! 
minimum bonuis came a, a m e uure to 
1Dl up the gap between the wage he ill 
getting and that he should get to make 
both endt meet. So it is deferred 
wa,e. It bas nothing to do with pro
ftta or lou ar productlan, wha&ever 
argument you may give. 

Last year, Shrt Khalldkar hBd to 
accept 8.33 per cent as the minimum 
bonua. Jtindly IO to your houae and 
aak your wife what was your tamily 
budget last year and what it it today� 
You will ftnd a big gap. In one year, 
really the value of money has gone 
down to a further extent So the real 
DJoney value ot the wa,e1 they are 
1�tting is leas than what they lot last 
year In their pay packets So, becauae 
of this erosion of the real income, I 
emphatically demand that thia s.aa 
per cent must be railed to 10 per cmt. 
That 11 my ftnt point. 

At the aazne time, I uk why there 
should be a celllr11 pf 20 per cent. 
Pftzer, Glaxo, Tataa, and IO many other 
companies are making huge pro8ts 
and 'Why s!lould the worker. su1'er be
cawe of a ceiling on bonua? You mUl't 
remove it. You have not put any cei
lina on the income of the employers, 
and now 70U are ltill continuinl the 
cellinC on the bonua that a worm i. 
entitled to pt. So I NY thaJ the JI 
per cent formula mu,t IP, aod � 
mould be no oeQlnl. W-. �.-. ti 
a pn,ftt the wotJr.eta lll1Ml -,t IIPOl1t 

bonua than the 20 per cent. I IQ' that 
the -.orun .,. . � .. ttlhi. It 'In 
IIGDle «-1. I have rot -»elflOMI' ezi,e
ri.ace of it. t.,a year, the Blrl1111 :bad 
to pay » per oent plu, Ba. '5 over 11nd 
above that 20 per cent. 'l'hat WM after 
a Joni strufgle, an4 the emplo:,en had 
to concecle lt. In the 1ame way, in 
many other cuee already they are 
1etun1 it. Why ci1Xl't you acknowle
dge it and .remove that barrier of 20 
per cent? So, my aubmbaion ii that 
you should remove that barrier. 

Poai.iN to the m0111t crucial thfnf 
which 1a now agitatinJ the Jnindt of 
t!le peqple ot ,..U over the country w 
that the bonw m� be paid to aU; 
bonu1 for all. 

AN HON. MEMBER: Includin1 con
tract labour! 

SHRI DINEN BHATTACHARYYA: 
Includinf contract labour, cuual la
bour, temporary or permanent, every
body. There should be no discrimi
nation. It la moat deplorable that �en 
1n 1p1te of the fact that Shrl Raghu
natba Beddy has taken over charge of 
th11 portfolio, he hq come forward 
with a Bill which has no provision for 
the payment of bonua to the railway
men, the poot and telegraph men, the 
defence workers, the building 
worker1, the other Government em
ployees, municipal employees and 
the hOtlpital employees, etc. What IJ 
their fault? Even after pusin1 the 
bonu1 (Amendment) Bill in the laat 
year, you have taken one yeer and you 
have reviewed the whole thing. In 

the meantime the Pay Commiaion hal 
come forward with their award and 
for the lalt one year you were givln, 
boperi in thi1 HOIUe that bonua will be 
considered by the Pay Commlaion in 
the ca.ee of the Government emplo
yees. Noihlnl ha1 been done. Now, 
wllat l• your decfnon? Why are 7ou 
JlOt ,tvln& bonus to the railwa7 wark
*<>P people? .A. small en,iDeerin, 
Ann will ove the bonua to ita worbd, 
� the railway worahap peoplit 
yhere the �ker1 lrt eo,ued Sn th• 
rfi>� of ,an � -,ad wa,an, will 
� At ij. Wbe �-- ...... 
- mt ... ,.,. ... , -a kind, " 
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�� .ni not ' il The Jaba. _. 011t � lhell tctot, wan 
w_90 are manuf�urinl fire,.arma md 
other ammunition will not 1et it. 
C fnttn'l'UJ>ttbha) You will feel the cdn-

ae_quence aher two weeks, because, 
after the Government decislon on the 
Ply Commiaion-

MR. DEPUTY-SPEAKER: The point 
ill so clear. You have made it so 
clear that lt does not need much of 
elaboration. 

SHRI DINEN BliATTACHARYYA: 
But they arc abort of hearinC, This 
Government does not hear. It JG not 
their practice to hear what we 1ay. 
(Interruptwn.,) What I i.ay 11 quite 

reasonable. Bonus for all must be 
taken for granted. That ls my humble 
request to the hon. Miruster. 

One more humble request ia thiG. 
You will have to do a way with one 
provision in thla Bill. In the Bonus 
(Amendment) Bill you provided in 
the last year that any amount that is 
given m excess in companson to the 
previous year's payment will be de· 
posited in the provident fund account. 
Wby? Why should it be deposited 
In the provident fund account? When 
the wages they are earning are low 
and when the real value of the bonus 
money which they will get will be far 
less than that of last year, why ahould 
they eo and deposit it in the provident 
fund account for whJch you have got 
no respect becauae IO many employers 
have fied away with the provident 
fund money? 

You are comma a1ain with the 
theory that it will create inflation. You 
cannot take other measures to atop 
black marketing and boarding but you 
want to vent your wrath on the poor 
worken and that is why you uk them 
to deposit the extra money in the pro
vident fund. That is bofUS. Even the 
INTUC is not supporting you on this. 
He should at leut i;ee that this pro
'111.on 1oe1. l a&ain appeal to the hon. 
Mlnlater: give bonus to all and do not 
inibt on puttin& the extra money into 
the provident tuna. 

BiU 
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.rr,:r.;i � � I I 
SHRI S. M, BANERJEE (Kanpur): 

Mr. Deputy-Speaker, Sir, after having 
reu,iscd the arrogant at tltude of �ome 
oL th� rmp.oyc1 s, when the Govern
ment were brmging an amending Bill, 
we tlwui:ht they would bring a Blll to 
amend the Act m such a mannei that 
1t \\ 111 not be necessary to amend it 
eve1y yl"ar. AG my hon. friend, Shri. 
Vcrm<.1 �r11d, the amendment should be 
for 11JI years to come. Why should it 
be only fo1 the year 1972? Now after 
some months the question of bonus for 
1973 will arise and you w11J have to 
bnnl!, 111 another legu,l:ition, which 
will make 1t a mockery of amending 
legislation When an Act is bemg 
AmPnded once, 1t 13houJd be amended 
to suit the convenience of the onplo
yees for all times to come As such, 
I hop" the hon Minister would agree 
to th<' amendm<'nt �1ven notice o{ by 
Shri Verma and othera. 

Another question agitatin1 the minds 
of the employeoeos is the question of 
ceiling, Now some of the industrial 
units which are making fabulous pro• 
ftts are takin1 advantage of thia cell-

inf. In the pharmaceut.1cal induat.ry, 
where there la no ceilinl on proftia, 
concerns Ute Sarabbai Chemicala and 
othen 11!'8 maldn, proftta to the extent 
of 200 or 300 per cent of their capital, 
It is known to the Miniater, Shri 
'Ralhunatha Reddy becau1e he wu 
the Minister of Company Affaln ear
lier. He knows how they were min
ting proflta. They are app1Y1nl this 
ceiling and paytn, only 20 per cent 
bonus, I would aay that it should � 
left open to the workera to aettle it 
wlth the employers by ft1hting and 
arriving at a figure which ii based 
on justice and equity, 

Then, there are IO'lne cues where 
the employers have not paid any 
bonus at all In the textile industry 
in Kanpur there iG an industrialist 
called Shrl Ram Rattan Gupta, once 
a Member of Parliament, who has 

not paid any money to anyone includ
ing the Government. I want to know 
whether this 8 33 per cent bonus has 
been paid by him and, if not, whether 
anv P"nal action has been taken 
n�amst this employer. either by the 
Statr Government or the Central Gov
ernmt>nt. Now thnt wr have no elected 
Gove, nment th�e �lnce we havr got 
only hono1..iry Assembly Members 
who get their sal.iry without domg 
any work, th1� hoq to be ntt('nded to 
by th<' Central Government. 

Then romes to ihr qur�hon V1het'1t1 
thr w"' ltc:, are in .i p11s1hon to der.i
s1t �nm,•thm� oul o' th1q 8 33 per ,ent 
honu� 111 th<'tr pt O\ idrnt fund It is 
a pitv that C\<'n 26 yrnr� .ifter fr, -'.!. 
dom th<' pt1C'ei, h<.1vc not «tah1l1s,•d m 
U11s C'ountt y ut o re.isnnable levt'l. 
Not only 1hnt. th<' p,1,.es me inrrr is
m� r,·�ry d:.iv Only tc,clay m<>rning 
thP hon HomP Min1�•<'r, 9'1ri Dik�l.1t. 
admitted that \'"'" sh inc:rnt mrasm t>s 
have to be taken to se<' that hoard
Jn!' 1s not resortrd lo and thr�e tl•J'1 'll 
whirh arc hoordcd ate de-hoarded, 
While the pr1<.'es havt> shown an 
inrrease, the1 e is a t'Onstant erosion 
in the wages of lfle workin� class. 
The rral wages of the workers have 
f111len beyond ex:pectation. Even the 
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� wu-. iurve n.<>& been pr°**9d. 
'.fodq the alocan of every worker ii 
"11 montbl of honeat labour and 
13 montha of wages" "� ir� 
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beca\114! it ia impoeslble for 
tlleni to save anything, The 
ihctebUdness In the country goes 
to any textile or jute factory he will 
llhd that most of the Wt)rkers find lt 
dlfflcult to come out of the factory on 
the pay day because the money
lmders, who have given them loans 
on exOl'bitant ratea of interest, would 
bf! waiting outside \o collect \be loan 
&nt\ the interest. 

Actually, the indebtednesa has in
creased in the country, whether it is 
middle class or working class, it is 
impas.lble for anyone to eave money. 
So, thia particular clause, 1n cash or, 
as the case may be, partly by remit
tance for crediting in his provident 

fund account and partly in cash" 
should be omitted. I! there is any 
practical difflculty, can the Minister 
usu.re us that this clause at least will 
not be implemented? 

A wllllng worker can possibly de
posit any amount in the Provident 
Fund. Let the G<>vernment make it 
pomible for him to save money, the 
entire money, in the Provident Fund. 
We have no objection. But there 
should not be any compulsion under 
the law. If you cannot pay him more, 
it the minimum bonus carall.ot be in· 
creased to even 10 per cent. as su1-
1ested by Shri Dinen Bhattacharyya, 
why should thi1 amount of 8.38 per 
cent be snatched away from him in 
the name of depasit in the Provident 
Fund? This was done by Shri Morarji 
Detai when dearneu allowance was 
increased in the case of Central Gov
ernment empolyees for six months.  
Thia waa deposited in the Provident 
Fund. 

What happened? Did the prices 
come down T D!d the inflation !top
ped in the country? No. It ii a 

wron, tb.io, to..,� il, w¢.,...... 
!dation. 'nlere are DWl7 muu of 
hilat!on. t do • want 1f> -- ttito 
them now. I -,. that Um clau8e 
ahould be omitted completely, 

Then, I come to another point whlch 
ii a,l.tatinr the minds of all Central 
Government eJllployea, the State 
Government employees, the Corpora
tion employees, the Local bodies, em
ployees and even tho9e workers in un
organlled industries. You will be 
1urpr1sed to know that even the Pub le 
UndertakiiliB have not been mention
ed in this Bill. Wl:\at does it say? It 
says, "every employee". Naw, the de
finition of "an employee' in the origi
nal Act is there. We have moved an 
amendment that "an employee" in
clude• all Cer,tral Government em
ployees, the State G<>vernment em
ployeea, the Coropration employeeo, 
the local bodies employees, the imu
rance employes, the Bank employees, 
the Hoepital employees, Journalist& 
IIDd non-joumalista and all wage 
earners. Today, because of high pri
'cel, whether he ia a middle cla• 
employee or a factory worker, whe
ther he is Clalll IV or Class m em
ployee or an tndUstrlal employee, lt 
is imp<>9Sible for him to save any 
money out of his own earnings. His 
entire .3llllry goes for purchasing 
foOd articles, for buying bookl for his 
children, for paying house recent, etc. 
and, if he is able to purchase any
thing for his domestic uae, articles 
like sewing machine, stove, etc., it is 
only the bonus which can give him 
thooe thinr1. Otherwise, it baa be
come impoaible for him to keep nls 
body and soul to&ether with a meagre 
amount that he is getting today. 

I would request the hon. Minister 
to kindly let us know his confirmed 
opinion and the Government's view
point regarding the payment of bonus 
to all Central Government employe
es. We have already dloved an 
aftlendment that it should be pven 
to all such employee.. 
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It .. M trki'li!t) tli.t whl!n the em
l)10)'9el of Public Undertaking, aot 
tl:, the wotbrs of HAL who produc
-ed II 'kl>J,il!erfth Gnat which defeated 
!ibre :tet, the worketil who produced 
*;t>ndeHui VlJrantha tani which de
feated an.d which fatally crashed to 
pf.eces Paton tank did not aet it. Thi. 
18 wliat happened. The persons who 
nranuhctured sophisticated weapons 
got it, the employees who manulac
tured diesel locomotives or other 
locomotives rot it. This is some
thing strange that persons who manu
�actur� bread in Modern Bakeries 
got it. But other iechnl.cians did not 
get it. 

There is a feelin& amoni the D&
fence employees in the country, 
numbering BJbout 31 laJcb:, and they 
have taken a stand, both the Federa
tions, on the question of bonus. The 
other day, Sbri Vidya Charan Shukla 
when he was replying said that there 
is some Government qency, 10me 
Ministry or aome offlclala who have 
advised him and have said that no 
definite reply should be 1iven. I� it 
the Finance Ministry. If the Finance 
Ministry has advised that no bonus 
lhould be paid, how is it lolic:al that 
the workers of HEC and BEL are 
entitled to bonus while the Central 
Government employees workini in 
Railways, Defence and P and T are 
not entitled to it? How can I, as 
President of the All India Defence 
Employees Federation, 10 and con
vince the Defence employees who pro
dut'e the maximum working round the 
clock, who produce the sophisticated 
weapans, who produce tank,, 
machine guns, sten ,uns and all 
other things which are included in 
the miaaile, that they are not entitled 
to bonus? How can the leaders of 
rai'way employees go to the railway 
employees In Chittaranjan and con

vince them that they are not entitled 
to bonus? How can the leaders of P&T 
emploYees tell the P&T employees 
that they are not entitled to bonuaT 
Th1, ii a very sad commentary, Sir, 
and the wont type of dilc:rlznination 

Bal 

� apo,7eeft I would request 
�e hon. Mlniater to ,tve a definite 
� to tht.. Previou.,ly his prtiaecelior, Sbri a x. Khadilkp', 
whenever we rilled the question, 
qid thJt the matter was before the 
Pay Corrtm!Bsion. We repeatedly 
pointed out in this House that it w u  
not before the Pay Commision. W e  
had know the Pay Commis
sion since its inception and it was 
not included in its terms of reference. 
But he maintained and naturally we 
had to abide by it. Now, Sir, tile 
Pay Commission has 1iven its reporl 
and it has hot sald ahythl.ng about 
bonus. Why should it be construed 
that the major recommendationa of 
the Pay Commission, which have 
been reJected by us, also include an 
element of bonus? It would be a 
wrong thing to say that. I would re
quest the hon. Minister to throw 
some l ight. i shall move my aJnend
ment later on .  

With these suaeatlona I would re
quest the hon. Minister to cover these 
pointa 1n his ret,ly and tell us what 
is the intention of the Govememnt 
about including all the Central Gov
ernment employees for the purpose 
of bonus. 

MR. DEPUTY SPEAICEit: The 
main paints of criticism are the same. 
I wonder whether any member has 
any new paint. They are labouring 
on the same points. 

Mt. B. V. Naik. 

SHRI B. V. NAilt (Jt.anara): Mr. 
Deputy-Speaker, Sir, the hon. Minis
ter who hu piloted this l.'IDlall Bill 
and wanted that the Bill should be 
passed without any discussion, is 
known as the Marxist intellectual. 
But, Sir, you had invited us to make 
certain painta, and I "'ould Db to 
subscribe certain points. 
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[Shri B. V, Nllk] 

AVGVST 18, it'll 

Ka1'Si8m or not. (lnte,nipffona) 
Marz hu al8o taulht us patience. Be 
cannot be owned by a ain,le put)t, 
Marzlsm or not, w111es • .  

'1ft P" � fflfflf : ffll' 'ml' it1fr 

� . . . . . . .  
smu B. v. NAIK: � ;r()', �,it 1' 

� .. 
�'fil� �if� Q' � ;r(f 

ff'lT r �it ri� ir t "17: mt , 
wages are repayment of the labour 
loan for producti'on, like any other 

thing whkh gets a return, let me re
peat, wages are repayment of the 
labour loan for production. Under 

the cll'Cumstances, bonus is a matter 
of right, as much as interest is on 
capital, rent on land and profit on 
investment. Similarly, bonus on wages 
is a thing which is a 'must'. It is lhc 
rightful claim of labour. 

Listening to our friends on the 
other sid<' of the Hou�c. opposit to 
the Treasury Benches, I sometimes 
have feeling that th<'Y would likf' 
to usher in this counl1y a socialist 
society without lhe sorinlist disci-
pline that is 11cce·.�a1,1, On the one 
side we want lugher and higher bonus 
to be distribut('(i, and on th<> oth1•r 
side we want strikes which mean 
loss of produclion, staggering o! 
production, loss of productivity . . . .  

SHRI RA.MAVATAR SHASTRI 
(Patna) : Who 1s n·�pnv�!l,J.- for 

that? 

SHRI .f:v: NAIK: You ( nterrup
tions) The hon. Member is agrun 
making provocation for strike. He 
is stopping me from speaking also, 

MR DEPUTY-SPEAKER: You can 
10 on strike. 

SHRI B. V. NAIK: I will go ahead 
with my work. 

Under tbeA clrcumlt.moll. I WDk 
it would 09 Vf117 helpful fiDr U1 at 
thia juncture to recall what even in 
a country which we admire veey 
mueh, Soviet Ruma, a Soriet imel
lectual had to 187 about his own 
system. I am not quottn, aotne of the 
known rebels like Pasternak or Zbivag. 
These are poets, unpredictable, I am 
apea}dnf of one of the top ldentiJta 
of Russia, the father ot the hydropn 
bomb of Pro!, Andrei Sakharav 
which has been reported and he told 
the Swedish Television that the 
Soviet socialism seemed to him only 
an extreme form of capitalism. He is 
a Russian. a Soviet lclentJat and 
maker of h)'Clrogen bomb. He says 
that the Soviet Socialism is notlung 
but State capitalism. Further Mr. 
Sakharav said that he did not believe 
that even in theory socialism ha� 
given a new idea for the better orga
nizing of the human soe1ety. I 
would not like to go into further 
rlctnils about what h<' said. It is 
available in our library. 

Under the cirrumi;tnnce�. if under 
the demorratic set-up in our countcy 
we want to bring in a socialist pattern 
campatible with our democratic torm 
of gov<'rnmenl, rcrfain ha.�ic exer<'ises 
.:ind homE' work w,11 hm, e to bf' clone 
In this beht'lf I would like to submit 
thnt m thP pre�<>nt pha,,, 'll'h"n the 
pricE's are cha�lng the wages and 
whc-n we find that enrh wage hike or 
mcr<'Js<' m the remunl·rat1on bv 

way of bonus or other things do not 
ric!cl the Pdcquat<> amount of sati�fac
tion. whnt pr<'vE'nt� our Govern
ment. what prevents us 11 om seeing 
to it that whatever is the surplus 
that is produced in any activity, in 
any producti'on arUvity, is plauJiho:!d 
back !or the purpose of expansion. 
Why I am &aying 1hi<i is that t<'lday 
as pointed out and rightly so by the 
hon Membl'r, Mr. Banerjee, there is 
a large 11ection of unorganized labour 
in the country-the gang workers, the 
contract labour and the casual labour. 
They do not have secure employment. 
Their employment is not guaranteed. 
They do not have any protection of 
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.._ the ibulct requiremeDu et a 
civilised society. Under these circ:um
ltancel, u stated very ably b7 one 
o1 the learned profeaon on Jkono
mlc here in order to bring up the 
Rlndar4 of livinc of thtl lowest one
third ot the population Of the country 
the other two-thirds or the three
fifths vemu, the two-fifths will in the 
course of years have to have a very 
heavy reduction in their standard of 
living. Under these circwnatances . .  

MR. DEPUTY-SPEAKER: I have 
yet to hear what you have got to say 
in the Bill. 

SHRI B. V. NAIK: I am only mak
ing out a point with reference to a 
case point. I have brought to thA! 
notice of the hon. Minister for 
Labour a bonus case in respect of the 
West Coast Paper Mills . . . .  

MR. DEPUTY-SPEAKER: The 
hon. Members time is up. 

SHRI B. V. NAIK: I will be topical 
and conclude within a minute. 
Thi� is in respect of the West Coast 
Paper Mills in Dandeli. The workers 
uncl, r t hr m�tigation o! our friends 
wit11out letting any hody know, the 
Communist Marxist Party trade union 
ha� J?one on a lightnmg strike, an 
ill"gal strike. They have resumed their 
work. But for whom? Did they go on 
str.Jke� Only for the organized sec
tion and ultimately when the de
manrls or the organized section, 
pa\iicularly, the strike leaders whose 
serurity of tenure wa.- as�ured, the 
strike wns withdrawn nnd the casual 
labour numbering about 7,000 . . . .  

MR. DEPUTY-SPEAKER: Please 
concludr. 

. SHRI B. v. NAIK: Sh', it Is a C}Uf'S
tion of 35,000 people-workers and the 
families of the workers. These 7,000 
people who are employed in contract 
labour under medieval conditions re
main exactly where they were 
Perhaps alter the Gtrlke the conditlo� 
haa deteriorated. I wish that our 

.BW 
well-meenlq Leftiat frlenda will 
find out IOIDe eolutlon In ra.pect of 
this wue. 

Sir, I have no ,rudee at all a,ainat 
people takinl the bonus compulsorily, 
at the rate Of 8.83 per cent. But, what 
in the name of God, are we ioln& i. 
do to our less privileged. sections of 
society? 

Sir, I do hope our friends will find 
out some solution and, until that ii 
done, there will be no peace on the 
industrial front. 

SHRI S. M. BANERJEE: Sir, God 
is not here. Can Bia name be men
tioned, Sir? In respect of anybody 
who is not here, can such name be 
mentioned? 

MR DEPUTY-SPEAKER: Anyway, 
that is your view. God is prEGent 
everywhere, 

Shri Kachwai. 

lfiJ'Fi11' � �  (�) : m. 
tlilll �. � TI!' f.R lf,I" � rn 
f I ?.fmlq if tr� f.«:I' � � m;rr � 

qf ,;fr, f ;;r,r qfn �.;in it � f.r,:{ ;;m.tT 

� �-ifWi <ti"t ;;n �r � t. � 
if <ti'lltr f�a- l!'m fuii � it if.I' i � 
� ;;m,rT tri frm' � ;;m.tl tfllT ! I � 

� q#r �r 'f<'IT '-IT f.r. � � � it 
tr� fmi .[ITT � �  m' I m f:;(t; � 

•rrJ .r,· "(! f�r:r <1T �f"'f. q, 1 � 

� .!ft m� � f<ti" m � � 
t tr6' f.fi:r f;;rn;i-r � � �. 

� fcf9TT<i � 'i.fTf� -� fit; 

�r llft t m i\" �r vrnrr i f.r, irar 
� ;i;r � � � mrr,;r �. � 
t', � � � if �);\' � � 

�mnt � 1!ll � t Ai q: 
� � � fffl INT t ,  ffl 
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� P11f '" � � � 
11\'PJ:f it � � '1't � fir; m' 
• WRmAT � � � qfif1I; 

�);Rf 11'tn: � mfflR: it; �R 

� lfiT �� � (11 � m � mfil'k 

1'iW it � 1R mr �. 
if �IHfT I lll � � 
11{1' � ;it � � ilAT 
,qrga t� � ft:fifT �r �� 'fflf 

� � �� �'1''1it � RtfT ' � 
� �� t w � (11 �r i1'tf �. 

�f.;a, mq- ffl ('!' � 11"1' il'ffl lft'i'f t 
rofJI' � � � 'Ji�. iricf � 

it' .m:ir-r �:r it; f.:rq- �:tr mr i, 
� �f'f1' i'!TifA' ��[If I 'Pf"'1° �� fir; 

� n it �� ;rift�� at {in" i i1'tf � 

�. "'Rirllm �r q-� � ;JtT it' ffi<l' <li"r 
�1� 'if"l'1ft in I �furr �r �m 
f ifi mq- f.:rf� <fiT >i fir; � .rr,:m 
� ;JfT �R �. ffl"I' � ii � 

�i>l fJPAT g� � cr'.r,:«!1(rz t �R 

"3''Tlif if'!'� �� lf fli<'f' �IJT I �Ifft 
lfiT jjf � t f'1ffi rtr if ir� .. m � 
� ! � re 'li:;n,1< ;mr 1'i7 �,tm 

t I 'IITTT � :;yim,- lfTtfil ffllR fr 
�� � � � t ;;it m t, 

,i1) � \.� � • ifiT 

� � �r q'{ f.N, 1f«IT t �fl 

m- itir.e � � If>� qt7' � � 

� tl«r sn� 1R' it � ifi1: "' 
� m � � it �t lfit 1tT  
ffl � -q 'Jfl<fr t � � ffl �ii" 
lfAii 1(11'{ � lll'llffl t � �it ffl' �T 

tm�� smn t ,  � q 

� lll'ffl'1' t tt,pf � ii' fir; � � 

� � �  q 1'TA'R �  
it .m IP' � � � 1R mr ;;m:r 

q iro f.m.r t I 

if �T J � � t � �  
i;m � fir; �,r i <t'1')1lt•d � 

� � m t, � A""11 t 
l:l'T qw.;;;r fll' 'fJ1T if; T,fif; ifi'I iii I foil 
;\" 'Jl" ilT-Pf lf>1' "1T'f � '00' � I 

� � � f{11'ff pr , wr Pf 

� ! 'l<1' � IP' a,ft' � 1'111[ 
� ? !flIT ll'N � t � f� 

�u if tt<rr gr ;J[Tlf fimit 

ir' !' ITTcli7 � � qi ? 1P4T gir 

� � � lfi'tit fir; � 'Jl" �  

Sf� it if;Tlf itifrr t. �:\' � � 
� t "1T1TT � ift il'r,m lfiT � ! ? 1" 
1llfWIT � � � � � rnrr � 
� � t- ,  � ..,,. � �  
� • fir; Tri" �tfirir. � 
ir ir.Tlf lfi(;\" � � lfiT 1fr , -it fir; 

� �r it cfirif rn �-�. 
tftm:r 1lR � ��iilf\-lQlli� ir, 
Im" 1fr �� �) �T<firo � t 
m � wr :.rt if � � fir; 'IITTT 
� � R\1 it � liif<t{'fl' � � 

q'q..:s4'� qnl t � irR � (11 � 

� fir; �� "'1"ll ilft 'Jl" u.ffl fiRlTT I 

'{'T � �) t i:rr� it ffl ;;ft' « 

� � fit;'  st 1" ;;n- � ,rr 1ff1 r 
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f"( I WA� .,� mrir qpl IIM 1fN' 
fWf i IIO' (if � t fit; � fflf.a'-

� � � 1fil1f "�' q 1li1' .., .. 1(114, 

� �. � fl �m t) �q {tf 

lfl' !W mFf � m « � llflfffl 

1li1'1fll' � Im: ffl'l t lfili!.;:i' � �· 
� lfiT�� �m{tf lfl'�mrr 

it��� IITT:�llil�
� 1fil1f � 1li1' � t.JT � 
� I  

•SHRI E. R. KRISHNAN (Saeem): 
Mr. Chairman, Sir, on the Payment of 
Bonus (.Amendment) Bill, I would 
like to say a few words on behalf of 
my J>arty. Last year the Bonus Act 
was amended to enable the workers 
to let minimum bonus of 8.18 for the 
accountin1 yea1 1971. Due to the un
fortunau, death of a member of the 
Bonus lleview Com.m.ttee, Shri Sat11h 
Lumba, the Bonus Review Committee 
has not been able to submit its final 
report and there 18 some delay in the 
submission of the report. As an 
amendment to the Bonus Act has be
come necessary to make payment of 
8.11 per cent bonus for the account
.Ina :rear 1972, this bill has come before 
the House. While welcomin,r this Bill 
I would like to mate a few sugges
tions in regard to payment of bonus. 
to workers. 

Acordin1 to the Bonus Act, 8.83 per 
cent has been fixed as a minimum 
bonus and the benefits goes to 40 lakhs 
of workers ot our country. On the 
eve of this year's independence day 
our President has made an earnest 
ap}leal to the workers of our coun
try. In his address to the nation, the 
President referrin1 to the presenL 
economic crisis facin, the country h'B• 
appealed to the workers to dea1lt 
from atrlkea tor at least three :,aars. 
Be also pointed out that unl• *he 

*The OrJl,lnal peah WII 4e1mred 

iru:luabul p� aoea up there 
CID be 'nO ta,StiJe � PfGll'el& 
� her lddrell to Ulla � 
from the Red Fort of n.Dll dir 11a, hoitting ca-emopy, the frilM 
Minister too made similar appeal to 
the workera of our country and call
ed for mora10r1um on strikes. I 
would like to point here Sir, that it 
does not lie in the mouth of a Gov
ernment whkh has singularly failed 
in giving protection to the basic rights 
of the workers to make such apepall 
remindina merely the duties and res
porwbilities of the workini class of 
our country. A Government which 
swears by socialism day in and day 
out should not merely stoJ> with mak
ln.i appeals to workel'II to dfllst from 
strikes without tulftlline the corres
poncling obligations towards them. 

Sir, the Railways play a vital role 
in the sphere of economic develop
ment of our country. There are as 
many as 17 lakhs of woz4kers for 
manning our rBilways. Railways are 
a maior revenue earning central 
Government Department. It is quite 
necessary that In order to enthme 
this huge body of workers that suf
ficient incentive should be provided 
to them. Bonus to railway workers 
is one such incentive. We saw re
cently that the loco men had to strike 
work demanding fulfllment of a few 
rea�onable and legitimate demands. 
Only last week Railway M1nister an. 
nounced in the House that as a re
sult of that strike the Railways in
curred a loss of Rs. 18 crores. It u 
needless to point out that had the de
mands been considered sympatheUcal
]y and promptly such a strike result
ing in a lou of Rs. 13 crores could 
have well been avoided. 

The Government have, rlahtly IO, 
compelled the private NC:tor em• 
plo,en to pay mlniml.PD boDUI of 8.31 
per cent to the workers and the hon. 
M1nilter of t.bour bu bl'O\IPt tbll 
Bill to � U11I 'beneftt tor the ac-

ln Tamil 
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CO\l•Un1 ,ear 1972 But the Minister 
1IIM not been able to compel his col
leaiues. the Railway Minister, to ac
cepi the demands of the Railway 
worken re,ardlll( payment of bonui. 
to them. This peculiar s1tuat1on re
minds m e  of a Tamil proverb which 
meana that "Let the wife be 1ene
roua to the host's 1hee but be stringent 
with her own'', When the Govern
ment are prepared to fix a nunimum 
bonus for workers in non-Government 
departments they are unwilling to 
show the same sympathy to their 
own workers. In reply to this Bill 
In RaJya Sabha, the Labour Minister 
did not think it necessary to make any 
reference to this question of bonus to 
the railway workers. Instead, he 
said that the Government were consi
dering a national wage policy which 
only shows that thi, Government has 
been helpless all these 25 years of tn· 
dependence. 

16.N 111'1. 

Sir I woud like to refer to another 
sE!<'tion of \\'orker,. There are in 
our country about :?0 lakhs of bidi 
workers. Cu• ct thci:.? 20 1,1 :Chs only 
5 pei, cent are in the organised sec
tor and the resl art! in the unorganis
ed sector or industry. I would like 
to know how this Bonu.� Acl will be 
able to cover the 95 per cent of bidi 
wor,kers. Because of the deftcieney 
in the Bonus Art these workers &l'e 
den ifli bonus and I therefore appeal 
to the Minister to amend the Act suit
ably ao that this large number of bidi 
worken may also derive the bene5ts 
Qf the Bonus Act. 

Sir, earlier I made a reference to the 
Railway workers. I would a1ao like 
to mention that the workers of the 
PON and Telqraphs Department and 
the workers in the C>rdanee Facotories 
do allo deeerve bonu, and it is un
reuonable to dlacriinlnate this tarp 
nUtJlbe of worbn tram the work.en 
In the pivate eector in the matter of 
11,,P 1.8-12. 

Bit! 

payment of bonus. If the Government 
are Nt'ioua in improvin, the revenues 
and avoid deficit ftnancin, and printing 
o f  currency I10tes and if they are 
serious in .lmprovin4r the productivity 
ii is euential that they should live 
incentive to their workers by way of 
bonus. In this connection I would 
like to quote the example of Pallava 
transport Cor,poration in Tamilnadu. 
This transport Corporation is a St1te
owned Corporation. The Corporation 
decided to pay 5 percent of this earn
ings as an incentive bonus to the 
workers. This proved to be hilhly 
beneficial not only to the work.era but 
also to the revenues of the Corporation. 
The behaviour of the employees to the 
passengers showed marked 1mprov'!
ment and the punctuality of the buses 
greately improved. I therefore once 
a,ain appeal to the Government to 
consider favourably the question of 
1ranting bonus to the lakhs and lakha 
of workers in Ra ilways, posts and 
Telerraphs and �ance Factories. 

Sir, I would like to tefer to another 
provision in the BilJ imposing 20 per
cent ceiling on bonus. This provision 
is unwholesome and mucit be deleted. 
There is no rational explanation as to 
why the Government should come in 
the way of the workers sharing the 
huge profits that are made by the 
profitable industries. The Industi-ial 
Unit which earn very huae proftts 
exploit this provision of the Act and 
deny �er bonus to the workers. 
It is a matter of common knowledee 
that durln, the last two years the 
spinninl and weaving mill ownen have 
made wilinagineably huge profit and 
converted the revenues into black 
money. As a result the worken were 
denied the legitimate share in the 
profits by way of bonus. I therefore 
submit to the hon. Minister that this 
provulon of celllng of 20 per cent 
bonut should be deleted. 

In Tamllnadu. there ls a real 110C1aUat 
GoverQa,ent of my party, the D.'M.K. 
In fact the State Goverment ii a 
W'Ol'ken repreaentative Goverment. 
There II coq>lete industrial peace In 
the State and the produetion la at lta 
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[Sbri E. R Jtriahnu] 
peak. The C.ntral Government would 
do well to emulate the prop-euive 
polcies being implemented by the 
State Government. Before I conclude 
I appeal to the hon. Minister once 
apin that the Government should 
come forward to grant ibonus to the 
workers ot Railways, posts and Tele
graphs, and, Ordnan<:e .Factories. 
Supporting this Bill I conclude. 

SHRI VASANT SA THE (Akola) :  I 
want to make a 1ew sugaestions to the 
hon. Minister. I have already moved an 
amendment along with some other 
colleRgues. I should suggest that this 
Bill should not be restricted to this 
year alone. It is clear we are not 
going to go bat'k. in the years to comr 
Tht'n why not make it a permanent 
affair? You can plead with the Gov
ernment and place it before the 
Cabinet and get the consent. If 1t 
cannot be done now, I would plead 
with you to accept my suggestions and 
atleast by an Ordinance make it a 
permanent affair. It looks rediculous 
to brin( a Bill evtty session to extend 
the period. 

Secondly there should be no ded
uction for Provident Fund from the 
bonus payable to the workers. Thi� 
year espedally due to the increase in 
prices there has been 11erious erosion in 
the r<>al wag<' a,1d bonus be,ng de
terr ... tl wni?e is onlv meant to fill up 
the ,:?llp bPtween the actual wage eun
ed And 1he wa�<' that ought to be 
Jjven. If you deduct the provident 
fund amount from the bonua it will 
result in ero'lion and therefore instead 
of helping him it will hurt him. At 
1cast in this Bill you should not bring 
in this provision for deduction. To that 
exte'lt vou should ac«'pt the sugges
tions made from the both sidea by all 
the spe!ikers so far. 

About ceiling I should sucgest that 
1he u�r-limlt should not be there. 
Why do you want ltT Why do you 
11fant to •:v that thote who have made 

tabulou, pro4ta mlllt allo be � 
ec1 bf thie ceillnc of 20 per �nu Whr 
not the worken Pt the benaftt at
leut from tho• aonceme4 which make 
fabulous profttlf Therefore the aell
ing or Ule upper-limit should not be 
there. 

Some industries a1 e taken <>Ver un
der the Industries Develop1mmt and 
R·.?gulations Act, and they are run by 
the State Governments under the 
Spec10c Rchel Undertaking Act. I 
have a!re'ldy pointed out that they are 
passing some rult>� and issuing mme 
notifications by which they exempt 
these units from the provision ot tke 
Boriu:; Act or Mm1lar enaC'tment or 
cv�·n 1he &t,,ndm� 01dcrs under the 
Indu�triul D.�putes Act It 18 very 
unfarr. Whpn tl..c' Gvvf'1 nment runs 
an Und.::rtakmg it must be an ideal 
employer and i;et an example ond it 
should sec th:it th(' rights of employees 
are protected. Instead of that they 
l.Xempt these urut1< and deprive the 
employeC'S of their s111tutory rights 
which thev ('arn<>d n,·er n prriod ol 
time. This is very unfair. You 
should clarify this point and Issue 
dirC'rtive to all the State Govern· 
ments so that this • not don('. 

Lastly from the point of view of the 
working class. I make th!S appeal. U 
w,e s:iy that bonus 1s a deferred wap;c, 
at some stage bonus will have to be 
merged with the wai:e. Are We goin& 
to accept the principle that the workers 
have a responsibility for productivity. 
At aome stage are \\'e not goin1 to say 
bonus is profit sharing? That wa the 
original concept . . . .  (Interruption�) 
Make � minimum bonus a parf. of 
the wage. Later on the orlJinal con· 
cept of bonus still remains that it 11 
rroftt-sharins. Thet mee.na it must be 
corelated with profit and IJl'Qductlvi· 
ty. As a x,t.?rson connected with the 
trade union mowment !0r OlV 20 
years. I bee to 1Ubmlt that the "8P 
bu come in tbia COUlltry when Ill tileN 
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wbo NPJeND* the trade union mow
ment mu,t say thai bOnua must be re
lated to productivity and that we un
'Clmab the responsibility of increa1-
in1 productivity in every sphere and 
-we will take bonWJ only as correlated 
with productivity. 

All workers must be covered by at 
least the minimum bonus, the moment 
you say that bonus is a deferred wage, 
whether they are working in private 
industries or In ,:overnmental under
takings hke defence and railways. 
What iS the difference between a wor
ker preparing raZIOr blades in a pri
vate industry and a worker who iR 
producing blades and arms for the de
fence of the country? Why should the 
latter 11ot get bonus? Therefore the 
pnnciple of bonus should ht, applied to 
all workers. I know defence is not a 
profit-makmg undertaking but as a 
de!erred wage, you can give bonus t"o 
him in somt" form. That will serve as 
a tremenclous incentive to all our em
ployees in roilways, defence and other 
governmental undert.akings. 

1t"t 11' lll'fl� Sf 11' "(,{ ( ,ni;Tr,:r ) 

� irfu?r. � f"ffl"'.f'fi f<111,,pf�rt 
f." I �if :r.)' 197 1  i <N � A.  33  
�it,p; � it; �  � rr.r, � 
Ill" ml" f� t11n' '11' :q). "3'"« � 
� 1912  it ,fr ;;rr(t �, t f.,li � 
flrii:A; � ii° "'1'l'n ITltT t I f n:ir lfiT 

� lf.Tffi � I 

.fr.m lfiT 'I� m � ::t'TtETifi �"a"lli��, I � lt'f. "P  
l1fT'li1F �v;f ! I � 1fqu it 
� nm � ,. �) � 
·rn t � w n "itnin 
� 'f ,fi '3'titm ii 1'iflf rn m 
Q'(U .,- 8. 33 "� ll');rlf mr 
� �  l {ffl � lfi'T �  

� en: mh: IJffl t � irqt 

BiR ��it�·,ql'I{� 
� ffl ,. � fit; • � (f m: 
,A' ii �('l"N IA lfT1filT tt , l'ffl'l'tt 
� � � � it �  �11' .ftfcl 
f.nrffur � it. n � � e. 33 
SffinRr � � ilfr � � �· 

� � 1fiT ,� m � l:JT 
itrn If� � im t m irm ifJa' q' 
itf ! t � f� � � � �  
if; r;;ro; lfff � � r� �'1"1 ,ml it 
if>TII" m <fR" � lfiT s 3 3 3ffrf'mf 
.rr,ra roff ;;rr¢ I 

;i-r,ra 'Uol{ lfilft"r 'ifi'"r f�-trl �+ft ff 

� � t I -a.f it'f f<:ftt qR q,: 
� lITT � � fu'-lirfufi t � ,pm: 
.rr,ra � � +ft �'IT iffl" l!l"ifro 
�1� ,  

� i:r � :;rm t � �  

� � fif; � 'ITT "?f;ffl im: 
� inr�M I � � {« iffi'I"  

qi: �� 1'iW '\\'Tf� fif; � 1'iT 
� � ffl t lfn: lflfT (m 

�'t i 

;;ft 1frirr"{ ffl � �� f., � 
lff. "'"'1, TI it; \VI' if lliTlf ffl � 
�(f lfiT � � � oQ� TI� 
..-If� I '{i#t 3f\1ITT'. �'6' ff it; 
� it 1f.Tir � m � Irr( 
ff.:111; qtlr1' in: llltlf ffl 1fnt � 
1'iT 'lft 8 . 3 3 lncffllf .rr,ra ffl � I 

if"" ll'('mr �, l!{f'ffl � � 

it; m if •1a- � t q-)l: • 
U° '1"� it � lfil1I" fnr t I iro 
1r-1us t flfi q ter it. �lft' •nr1or 1>1' 
8. 33 '!l'f«o 1(f,Tif " t � if 

� "l'A1li mf � 1ft°R (t WN � 
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� W � ,  i111 �r -mff 
it � 'f'lf � t I "ir m1iif � �II' t1f it 
'{q ft t ti:i friii- 'Sf� t. �· 
t, lfm � .. i;;fnn,f; t '(;r if 1rflf rn 
11111' � '"1r) � lfffif it� 'nl'T t I 
II"« JIY.I' � '3fil' �wr II� � �  
'IT m 'lt1i ffl � If( fro lf°tif ti I 
f1li ff � !lit q' 1!1qfli,{ it; �"PA ( �t (. 
• � ilT,ffl fmJ � it; mif.f t TgT 

f I iirf11:;r if(!' fir,,ft it; � q'fJf � 

tf1fT �I' I it tri,r1'Jr,f IJil' � -fl in 
.ffllA lfT II'{ I <l'TiA f� it:flir � 
'for rt t ,;n. ;r ¥l'r'{'f "'"' �- ,Htft 
'flf f Ii> !T'll: lirfifl1i ll'� 1fi ilJT P!A 
Jlfl � ;;;ng .f.T ip.; INT � -ref r lfil' 
'1'f ! ;r)'T 'jfif rf�' "3lf ';;j"� ;f.t t{"'I' .f{I' 
�r � t. ITT{ �  arr.Pi fTo\ ii'irfr ;;1 
�r ..fr "'fT � 1 tr �� � 
�1TT f1f: "3-iJ � .,ff j\'f n it � 
� �r � � � ir.� FT 
crnwr.: � lft, '(;r in7 iflt iFT f iiJ".f it 

l � 

f;r, �tr �tT-ITCr 'oft' air it� {T, 
� � ..fr if� 'Slft'I' 'f� � �·f � tfT 
·.r� t, 1111:r � It'll" � �  fflT 1(1 

� ;;;;' 'I' i'ft lf.TT � 1R'ff11· "3lf it 
'ITT 1't1fi it; irfmf� t I ff �lfl• � 
f11'•� �-"1TI flf" � ll'flfil if; '5:111: 
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SHRI C, M. Sla:PH&N (JilanUu. 
puzba): Mr. Chainnan, Sir, it ia, mat
ter :tor resret in • ..,,.. that, altboup 
a ;rear hu 1one by lince w.e p-4 thlt 
last amendment Bill, we are to d!eula 
a Blll ot the nature t.bat we have be· 
fore u,, an ad hoc enactment, to meet 
a spec:iAc need. Thia has happened, as 
was pointed out by the .Mumter, be
cause the Bonua Commilslon could not 
�ubmit its rePort, One or the rebOllS 
was the demise of Comrade Satish 
Loomba who repreaented the AlTUC 
on tlus Commisaion. I recall. With 
sense of sorrow that the AITUC could 
not choose to send th�1r nommee on 
the Comnus:uon so that the Commis
sion could proceed wtth its work; they 
have derided not to send their nominee 
at all Th1S correspondence and con
troversy took away a lot ot time IIO 
much so the Comm1Ssion could not 
p1 oceed with its deliberations As 
thmga are, m the CommISSion itself. 
the working class reprl'sentatives are 
heavily over numbered by the repre
sentatives ot the management and 
other sectors. Nevcrthel{'SS, it is my 
hope that, befo1 a the next year comes, 
the Commis91on may be able to sub
mit its report and the Government 
may not have any necessity to come 
with am>iher ad hoc Bill. 

The Bill, uemg m the nature of an 
ad hoc provisiOD, is fairly simple uid 
I would agree with the Mmilter that 
preliminary dlSCusaion may not be 
necessary and what hu been done i• 
something which has 1et to be  wel
comed. 

SHRI RAGHUNATHA REDDY� 
Thank you. 

SHRI C. M. STEPHEN: But I wish 
that certain of the provision, bad a 
dttrerent character. I do completely 
support one of the sui,eationa that 
came up from different quarters la 
this House. One 11 with rempeat to the 
application ot � Bill The � 
of the appllcaUon of the new provillou 
of the sUb-eet'tloll to Seetton 111' ta e. 
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Yea' 1 'TJ Gilb". '1'he other ia the pro
Ylmon Ulat ti. exceu pereentap may 
be flQl.ded in the provident fund. 

Now I would just br� to the notice 
oI the Minister one single cue to de
mon1trate the possible inequity that 
is inhi:rcnt ill the1e restrictions. Lut 
week I w1.11 ir: my State ot Kerala to 
negotia:e a bonus aiceement on be
hal.t of th·� Clihew workers numbering 
about 1 h1 ... \h. 'l'he cashew workers 
are the lowest paid. The highest of 
their 1uu1ual w.ig.c, if Lhey work tor 
all the d�·s, \\ ill be about Rs. 750-UOO. 
A ,·cry few r.umbrr will get that muc'.

1 

and a l:.irge numbPr w11i be getting 
n,uch less, helow Rs. 750. I cited this 
provision ot Rs. 110 and the reprcsc11to.1-
uves of tl� workers said that at least 
Ri<. 80 should t," giv<'n to them. A 
Tt'Ply came rii<'k: amendnnml which 
1:, before the P. rh:im" 1t is o:1ly !or 
the accountin,:? year 1972. What we 
were negotiating there was for tbe 
Y81lr 1973. I may inform for the lnfor· 
mation of the Minister that there, are 
J .. r/<t' set'bo1111 of workmen lo different 
parts of the 1.-ountry tor whom nego
tiations need not necessarily be offer 
tht' conclus.on ot a bonus year. We
do <'Onrlude mid settl? the bonus for 
u,. Yt'at' 197:1 in the middle or 197:i. 
Now we have settled for 1973. For coir 
workers we de· that. For 1 tau,. num
ber of such workt.>rs we do that. Thos� 
workers do not get this prol'f'cllon of 
eectlon as amenrlc-d. Only tho.;e wor
kers for whom 1972 bonus iR .-med 
,et this &. 80. What was thought of 
by the Minister or tht Gnvt.>rnment as 
a very innocuous provision and that 
Jt may not affect anybody at all 
ad�rsely persumably on tho baaia 
that a bonus sctUement could not 
possibly to made except for the con
cluded year. As a result of that, a. 
large chunk of workmen stands de
barred from the protective promion 
which he is making tor the workers 
t am only pleading with the Mlnilrt.er 
to kindly lee the tftcquity ol. thil u
pect. What do .. l0ta by aay1na that 
11111 � will apply lrrespec:tlye 
ot th• ,ear and when the ftnal Act 

comes ln, )"OU cu, u YOU wmt, alier 
and tblt Mt W'lll auqimadcally 1tanc1 
IUMDdell by tbal But, in Che mean
while .,..,. worllier should get pro
tcc:Uoa at dw proviso. Theretwe, I 
pie.ct with bill\ that particular amead
mene which baa been Jn8IYed b7 the 
hon. Member, a)"idl that the rstric
tion of the applicaU<>n of thil pro
vilion to Ul72 may be tenoved and 
the application may be extended wfth
ou, J)t!riodic resll lction. That ts No. 1, 

C1lmg the same example I 1111y we 
h.ve settled the bonus at 12 per cent. 
The largest amount thllt any worker 
coulu possibly get under thia particu
lur sctt!em-mt 1s about Rs 94-95 which 
1s rugher than the previou.; year's 
which Wll!, 10 per cent. 2-1/2 more 
which is 1n excess of Rs. 80. 'I1lat 
mf!ans it ls Rs. 1• more. That Rs. 1•. 
occo, ding to you, must be put In the 
provident tund. Therefore, this .miall 
worker gets a bonus of RI. 94 merely 
IK>causc he has atru<'k a barpin at 
12 112 pe-r cent •ii agamst 10 per cent. 
Th.a blessed R.'- J4 must not be handed 
over to thf' worker so as to ensure 
that it does not add to the inl\ationary 
spiral of the country. let thil Rs. H 
not add to the inflationary apiral of 
the country. On the one hand the 
workers are denied the protection of 
Rs. 80 and on the other, the fundinc is 
provided for. Now, this is an anomaly. 
thil i1 an inequity :ind it must be 
looked into. We know the prlce spiral 
I do Dot want to cover tht same 
grcuml. That has ulready been cover
ed by man) friends here. There 11 
abaolutiely no acnse in provldin1 that 
this amount must go to the proYideat 
fund. What eXactly is the provlaion? 
Anything ooyond the minimum ahould 
lo to the provident fund. What Is the 
pt.yraent beyond the minimum boDw? 
It C'lln either be producthity bonus or 
proflt-sharini bonus. How do to pro
fit� come? Profits come became of 
workert' effort and the produetiOn ln
crea1t. How does production 10 uP 
under Section 34? Because the worker 
eo-os,entes with the authorities to 
lncrea1e the production. A• 1 �lt 
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rBlvi c. K. lhephen] 
ol hie �. he collKla D10De'1 
eUur wad.er a formula of U. Bonua 
Al:& or IIDder Section k and ,ou IO on 
-,inc, 'Althoulh ,ou contribute your 
dort to inc:reale the � oi the 
.cowrtrJ, the more money 10ll are .-.. 
UAc. that you put In the provident 
fund'. What .ort of encouracement lt 
will be to the worker to maxunlN the 
production in the countryf 

There ia one particular aapect of the 
mat1er which I wulh to emphulte, and 
that ia, the mentality with which you 
approeth the whole question. The 
mentality 11 th11: The worker It col
• ' 'it a !1ttl<' more money· the wor
i · 'l>e ll\"..n1 in luxury; therefore 
n � c .. .ive for the tuture. Ia that the 
condition in the country' Ia it the 
c:ondJtion with 2, per cent increase in 
the price level in thi1 country? Can he 
dord to do ao? Can he afford to aave 
for the future in this condition, Sir? 
Or, should he have W. added money 
in order to meet his (!mercent neech? 
They have thou1ht lt proper to ineor
Porate auch a provision now of all 
yean in 1973 When the workinl clau 
and the ftxed Income group are groan
inl under the IPII'al of pru:e increase. 
Thia lhowa the mentahty which speaks 
volumea thtt they have abaolutely no 
appreciation of the difflcultiea through 
which the workina clau in thia coun
try ii pauina. It ii apinat thit men
tality that we feel that there will be a 
revolt and a feeling of proteat. I know 
it may not be poa:ble to accept the 
amendment immediatei, beeawie the 
matter may have to be referrecl t.o 
J'inance, this that and other Kbwltriea. 
Neverthelealr, with reaard t.o 1972, I 
hope nothinc prevent. the Labour 
Minlater to accepi this lo that lar,e 
chunk al worldni claa mq ,et the 
proteetion of thi, partk:ular prorillon. 

In this connection I want to raiae 
m.7 voice of dltcord alainlt the N-llU
mentl liven out by sny holl. friend 
Kr. Naik. He aid: Larae number of 
µnemployed � ue thin. � 
nu:nber of undemnployed peop1e are 

tllere, wbo la t.akml Clift a, a.mt 
Therefur.t in ores. that t-, ..,. be 
taken care of, lit 1he woddq clllll 
people lhow 80Dle patience! To whom 
are you givinf thit advice? To work
lna clul people on)y? Then what 
about the i.r,. number of people. the 
upper cla• people, includinJ the Mem
ber, of Parliament? What about auch 
upper cl.aa people who are llvina a 
coq life! No emnon to them! U the 
community wanta production to ,row, 
they must pay the due to the workini 
cl... If you want the workina clu• 
to produce for the community you 
must pay to the workin1 cluL The 
price of labour ha1 Jot to be paid. For 
petrol you pay the price; for the price 
of raw material :you don't crudae pay
ina. How do you want u, to believe 
that the price of labour you can't pay? 
If you cannot pay the price of labour, 
don't 1peak about 10C1allsm. We muat 
Jive a fair deal to labour and labour 
ta the real wealth of the nation. Give 
labour its proper deal. The worker 
must produce and what he does in· 
crease, our wealth I.Pt us not atarve 
the worker. To make tho unorganised 
follow nn alobl for denyinl the riiht 
to the working class is not the correct 
approach. Now, finally, I appeal to 
t� Minuter. Kindly ronslder thl1 
queati0n of 1972 Kindly make it ap
plicable to the entire year and if your 
hands are free kindly eonaider remov
inl this reatrictlve proviaion of the 
P.F. al.lo so that the worker ID&7 be 
enabled t.o face the needt of the year 
1973. 

With the• worda I concratulate the 
1ol1nilter for comina up with thla Bll1 
in time .o that We can aPProach the 
DiwaU and PuJa with equa.nlnlt7. t 
aupport the Bill. 
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llonu1 issues ls only a piece-meal 
�ch. 

Our eriticilm la that you mu,t have 
a more clear hensive approach to th.II 
lll'Oblem. Inltead of coming before 
tbe Bouie eveeytime with IUCh amend
In, Bills, 1t it better that you take � 
tons-ranee perspective. Tbere ii a 
oonfusion in the mind of the Govern
ment re1arding the very concept of 
bonus. And that ia why, npeateclly, 
these controverciea are be1n, raiMd. 
Sometimes they describe the bonua as 
a U•111Gtia pa:,ment IIJld at other 
times that ls deacribed as a deterred 
wa1e and things of that aort. Of 
course, they did not we the words 
'deferred wage'. They are rather llhy. 
The moment you introduce the clawie 
on 'minimum bonut' for the wo1 lters 
irespective of the profit and lou-we 
have indirectly already accepted the 
concept of defened wage-a1 far as the 
minimum wa1e is c0ncerned, or that 
also, there aroe a number of amend
ment. that are comin1 forward trom 
various Member,, I think. they should 
alao be rcspe<-ted. I know you have 
th brute majority and so, most of the 
amendments that were moved can be 
defeated. Even those who expressed 
themselves In favour of a number of 
amendments, I am suroe

,, 
at the time of. 

votint, will �Y that our mind is with 
you and our heart ia with you but. 
after all, our hands are with the 
Mlnitter. 

'l'hat happened last time. Earlier 
there wu an occasion when the leader 
of the Railwaymen's Federation mov
ed an amendment and I pleaded with 
the Route that their amendment llhould 
be �pted. I al90 mentioned that I 
wu prepared to aupport his amend
ment and would remain in the HOU89 
but I told the Member that when pree
eed fiDlr the amendment, he would him
•lf nm away but we would vote for 
that atnendment. That II wbat ii hap
� everythne. Therefore. I M7 
u.t \be KlDilter should teke • lon,-

:r.&..,.ctiV'II of t!le problem. Be-
all .-tiom of &'bis Rou,e 

haVe expreued themaelv• apfnst 
certain of. the provia.lona. Now, 
everybody ii oominl fOTward to la)' 
that this prov.lslon f0r the 8.33 per 
cent bonus should remlUI. Let u, 
have a permanent arran1ement. Every. 
time you cannot ao an HYinl that you 
want to have a ceWAc ot 26 per cent. 
Repeatedly all leCtion1 ot the Houae 
have expreued that a part of the bonus 
should be credited l.n the G. P. Fund 
aec0unt of the employees. That also 
is being thought of by every lleCUon 
of the Rouse. Pleue take cocnilance 
ot this more important aspect ai.o. 
Some Members have pointed out that 
whatever be the responae of the wor
kers, even i n  for� countries, it bu 
been establishi!d that there hu to be 
an incentive over the production and 
a revision o! wa1e. It may be a dire::t 
revision Of wage or bY way of eranting 
of more bonus. This ii for Just 1llling 
up the partial gap existin1 between 
the existinC and livin1 wage,, A 
country like Japan has conclusivel,y 
established that the revision of wa,ea 
with better conditions ot the worken 
has been the &reatest lllcentive far the 
production.  And when the production 
toes up, genenll developmental trmds 
also will ,:to up. 

Therefore, let us not enter into an 
academic discuaion as to whether it ii 
possible for us to revise tbe entire 
Bonus Act so that all cateaories of 
workers. whoever .auffer tram that ,ap 
between the e.xisting wa1e aJld livinf 
wa,e, are to be brou,ht within the 
purview of the Bonus Act. Thl1 
should be removed trom the Bill 

There is one more p0lnt which lt 
relevant to our dllcUllion. I would 
like to make a reference while i,.smig, 
Repeatedly we are told and we are 
advlled not to demand for more bonua 
and revision of wa,u. Why don't you 
accept the principle of ltnkine up the 
wacet with the producti\tlt)'! 'th.la ii 
a very cwi,wrou, ar,ument. Appa• 
reiri.lY, it mar appeer that the VIU
mst ii quite valid and quite rational. 
But, many of UI are •klnl for HnJdDC 
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IP.nit Kldlau DluulavateJ 
up the wapa with the productivi'7 
fol- ai. ft'ty simple reason that it ii 
the laboUr Who plays 11n important 
part u far as productivity la concern
ed. In a number ol enterprlseJ and 
in a number of uruts, we fincl that the 
labour bus played an important I ole. 
T� extraneous factors like the nJn· 
availability of raw mat.crials, misma
nagement of the managers and a num· 
ber ol manipulations and other artifi· 
cial scarcity that i.S created are all due 
to the inefficiency of the people in the 
units. And in spite of the efficiency 
of la!:>our, the productivity may �uffer. 
Therefore, it is a danger!Jus thing to 
link up the wage with the productivity 
of the labour. That argument has, 
therefore, also to be taken into account. 
Rather than linking up of wag.es with 
productivity, link up the bonus to the 
produrtiv1ty. We would very much 
like that the principle of deferred 
wage should be accepted. I would 
like to make a refcr.cnce to one point. 
I would not lik.c to repeat the points 
which have been covrred. This House 
bu to consider that aspect also. 

1U4 hrs. 

[MR. DEPUTY-SPEAUR in the Chairl 
While passing, I would like to make 

a reference. Just as we want various 
catt!gor;ei:; of work,.:r">-employces
to be brOUiht within the purview of 
tb.t Bonus Act, I would also like to 
point out that there are various cate
aories of staff of Lok Sabha and Ra�ya 
Sabha as also o! various State Legis· 
latures-suppose you accept the pro· 
posal to include the Central Govern
ment and Stute Government employees 
within the purview of the Bonus Act, 
it is llkely that u far u the staff 
of Lok Sabha, Rajya Sabha, and varous 
Staie Le&illatures are concerned, they 
lhould n0t completely be overlooked-
who should not be completely over
looked. Therefore. their interests also 
must be aate,uarded. I know that 
they do not fall within the purview 
of the Government. and there ii an 
independent machinery, and lt it the 

Pr.elidlni authorities at the C.&i-al 
and State Leplatures wWwa wbole 
jurisdicUon this problem ta.U., but I 
would lJke to ventilate their ,rlevan· 
�s also that due justice should be 
done also to these men who have prov. 
ed their worth, as far as efficienc, 
and output of work ls co� 
Actually, tt: ls a fact and very often I 
wonder how it happens, that u tar aa 
th·s Secretariat and this Parliament 
and the Legislature are concerned, 
they set a ftne example ot <!ffl<'ienc)", 
but this effl.ci.ency doos not perrolate 
d('lml to tht> Secrrta,.iat which is only 
next door, We always praise their efll
C'1t-ncy. But in terms of rmolumcnls, 1n 
terms C'f advnnt'\gl'll c,f bonus and 
other facilities, they are alway-s ne,
lectC'd Therefore. l would tnke this 
opportunity also to ventilate their 
.1,rievances. 

I h1>pe the almost unanimous view 
of th!) pntir . . House on various issuee 
which have been formulated will be 
taken notice ot' by the Minister, and 
he will not insist that 'I accept the 
spirit of various amendments, but at 
Ole same time. I request the Membera 
to withdraw the amendment.·. Let 
him pleaae give up this idea of accept
ina the spirit and rejC'cting the bottle. 
For God's sake, let him not repeat 
that ritual but try to make coanisimce 
o! the unanimity that exists in this 
House on various proposals regan:Unt 
ceiling, quantum of bonus. srope of the 
Bonus Act and also debiting a porti!Sn 
of the bonus to the provident fund 
accouni of the emplofeetl and 80 on. If 
all th,e,se suitl!eltions are taken Into 
account, I have not the least doubt 
that h«- will have to amend thil Aet 
and romp lorward SOl'l'1e other time 
with a modified and more comprehen• 
aive Bill. 

SHRI RAJA KULXAJ\NI (Bombay· 
North-J!a.st): I am glad that Oovenr. 
ment have coml' forwlt'd with thil 
Bill to ammd the Payment of Bonua 
Act. Taking the uperl� of 111111 
year, the ban. llllniater hal no chubl 
come at lb right tlme ancl dicl • 
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� OC1Jy oa. maldnc APPW1 to the 
� U be would have dou to, 
1lbe expertence be would have met 
wtUa would have been the same u 
what he had the previoWI year. So, I 
am '1ad that this Bill has come. 

It is true that the purpose of thia 
Bill IS not tu chan(e the bonus system 
u II whole, because the quPstion ol 
bu.011� lS 6,1U und.:1· 1eview by lbe 
Bonus Review Committee. Last year, 
it was only minimum bonus, and tl,e 
linuted purpose <'f the measure wu 
to make 1t statu\Ory. So, last year, it 
wa1 provided that the year should be 
1971. Now, instead of 1971, the year is 
chanced to 1972. While we accept the 
purpose of this Bill, stilL we do toel 
that a lot of changes had taken place 
during the IJst one year and a half, 
and these changes should have been 
taken cogn,sance of. So year as 1971 
was roncerncd. provision was made 
statutorily oniy for one Y<?ilf· There is 
no nl'Cessily that for 1972 also it 
1houl1! be only loi one year. We would 
like to know whether the hon. Minis
ter is 1oing to make it statutory from 
year to year and keep the questlon of 
muumum bonus hanging ln the tire 
every year. II it because the Bonus 
Review C'ommittef' ha• nid in its 
interun recommendation that the mini
mum bonus should be 8.33 per cent 
that the hon. Minister ia making it 
statutory only for ono year! The pur
poee, a, we have un;'\erslood i� that 
Ute meanillg ot the word 'interim' is 
not that the minimum of 8.33 per cent 
I.I to be c� or lt could be even 
lea than that. but that this minimum 
witl be there for � tint year, it will 
be there for the lleCOlld vear and tt is 
� to be tbe final itcur-e for all 
the year, to come so long u the Bonus 
Act as there and payment of bonus is 
to be made. 

meam pndleall1 c,11e month'• wqe, 
which means UiJlt ihe priDClple Gov
ernmeo& bl.Ve accepW s. that a muu
mum of 13 montha wqea for U 
month, work. 'lbat ill the whole 
baaia of t.be recosmAendation of the 
Bonua Review Committee. It refer
red to it u 'interim' not becauae the 
amount was interim but lt had under 
consideration oome other aspect al. 
the bonus scheme, t.he celling point 
and t>ther prior charg-:-1 which were 
to be considered. Therefore, that 
wo1 d ha1 nothing to do with the 
quantum as 1uch. I am sure t.'le 
Labour Minister would consider this 
a1Pect and take into cognisruice thia 
fact and not restrict the minimum 
bonus o! 8.33 per cent to 1972 only; 
it should be for the future also. 

The second point on which mem
bers who spike spoke are agreed it 
on the qu'!ttion ot deduction and 
deposit in the provident fund account. 
Last year thlo wu not acceptable to 
a large n�ber of MPs. This year ii 
a very crucial year. 1 would appeal 
to Government to reconsider \his 
idea of making it statutory, deductl.on 
from the bonus and aakinf the elllP
loyers to deposit the esceu, mos:• than the previoUG year'a, in the prov1• 
dent fund account. I would caution 
Government that 1f thil is done, it ii 
likely to create a criaia. I come from 
Bomb!Q' which ia the blUest textile 
ceX1tre. For some reuon or o\'her, 
1972 has bt!en for the textile milll the 
most profitable year durin1 the lest 
10-12 years. They have reaped • 
harvest when the country wu pine 
tb.rouih an eeonomio erilla. Tll9Y 
have had the b.lllest profit in tm. 
Therefore, it milbt happen that if in 
1971 out of 52 mills, 40 were pa,tnf 
the ininimum IMmua. now more .t 
them would l>AY more than the mini· 
mum. 

It tl1e Government say that it is 
open to the Bon1,11 l\evieW Committee 
to rahle the mln1mum quantu= of 
bOllU9 from a.a, to 10 per cent and 
9"" hfaher than 10 1>es' �nt, I have 
dlbll to MY. But ua per cent 

Now the wort.en are likely- to 
auffer. The emplo,era have ,ot the 
PIOGtlt. '1be Boc11• Act does not l&7 
thM the remaJninf part of the bonua 
will remain. The employera will pt 
whatever � want, but the worbrs-
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wt.U be cleprived of their share of the 
bonua. Immedlael)' they need c:a8h. 
11 tbey are likely to 1et hilbW than 
Ole minimum, they abould be eaUtled 
to it becaUle durinl 1872 they plllled 
Ulrouih a hard cnail. Tbe :,ear ..,.., 
Nd and they need the cub. 

"l'henfore, inltead of inviuq un
reat in bt, tuti1e centres of the 
counb7 and in otber indmtrial cen
trea alto, I would appeal to GoYem· 
ment to del� the provwon relatinl 
to cleducµon and depcmt in tihe PF 
accows,. l am aure he would comi
der it the Pf"OI Qd ccm, of 1t and 
accept both the amendments I have 

·tabled. 

SHRI P, G. MAVALANKAR 
(Ahmedabad): Mr Deputy-Speaker, 
Sir, while Introducing thia Bill in the 
Howe, my esteemed friend, the 
1!1ni!ter of Labour, said that it is a 
v&ry simple BUI and therefore It 
does not require any dii1cualon, but 
the fact that aa many as nine lists 
,tving 36 amendments which have 
bt@n tabled by several of my esteemed 
frlendl, Member• from various aec
tiom of the Houae, aur,eata that al
-though this Bill is simple, it la not 
adequate. It certainly meets some 
points but does not go far enoul}l. It 
is not, therefore, tight for the Minister 
to AY that the diacmsion is not necea-
181'7 and "let ua pus th18 unanhnoua
ly." We want thla Bill to be discws
aecl in order that l'Jl!Veral polntl are 
broueht out anct the llini9ter'a atten
tion it invited to those points. 

Aa au the other Mem'ben who haw 
prececled me have weleomed this Bill, 
I too welcome thls Bill, and I think 
it waa to be expected an4 it wu 
ineritabla, and by the nature c:4 
thin,r lt was both a lolical and le,tti
mate piece of le,itlaUon. It wu un
tommate that the Bonua Review 
Cl)lnlllittee could not ,tve lta report 
in time and ltll1 more unfortunate 
·and Ad that oci. of ita etteemed 
memben met with • ad end on ae
-eount of Ule Boetn, cralh. 1 am 

referrbia to Mr. Loomba. But I IID 
not know why tbe Govermunt bllft 
not yet found It. aclvtaa'ble to � 
another member in bis J)lace. � 
do the Government not hurry up and 
aee tha& the repon of the Bonua 
Committee com.es out aoon 10 that 
a more comprehensive and � 
le,talation can. come out with � 
to the problema connected with tlWI 
iaaue? 

Sir, if my impreinion ia correct, the 
Government were, before brinJinc 
this Bill, bop1n, that they will mate 
an appeal to the empleyera and that 
the employers will then by lheer 
IOOd aenae and undel'ltandinl, 10 
about giving bonus to the workers in 
11172. But what did we see? We saw 
that the employero did not reapood 
to the Government's appeal. There
fore, the Government had to come 
forward with thia Bill. That alone 
shows the attitude of the employen 
in this country, 

Sir, sometimes l wonder whether 
we are Jivm1 111 the Indi• of 1973 u 
a part of the world of 11173 Whereas 
in other countries the employers and 
1ndwrtrialists take a long-term and 
enU,htened, self-interested view, un
fortunately in our country I find that 
the habit of exploitation, the habit of 
taking more profit th.tn ia neceeaary 
and the habit of takinl all kinda of 
exacting job from the wortera lt1ll 
persist,. Therefore, there ia no me 
dependina on the good seme of the 
employers onty, and the Government 
must come forward, and come for
ward quickly and nittty and deter
minedly with a proper lecW&tion. 
So, I think :from that an,le al.lo th1a 
particular Bill ia Jnaclequate. 

I would 1111,en that the Bill ll 
inadequate in two respecta. Pint at 
all, lt 1U>P1 with 19'72. '1ben, 1t 
procee4a and ltope with lt'IJ a1IIU)lt 
at tbe end of 19'13! I would Uke to 
mention. and ._ the � _... 
ther be � tbinb °* be ,,. -
IC1ln, to h•vt • boQu, �ll acal'II. • 
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� of minimum 8.33 per cent, for 
t1!ii Jtlllr 19'13, 1914 and 1975 and 
farther on. Ia fact he will have to 
come forward wJth a Bill for bonua 
not only tor further ye&r1 but he will 
have to come forward with further 
Ideu, to aome ot which my friend 
Prof. Dandavate referred. He will 
have to come with a very compre
hensive idea and a comprehenaive 
Bill, but he has not done so, thou,h 
the Government can ay for the time 
bein1 they have no time. But I hope 
that next year the:, will not brine a 
Bill again for 1973 and ltop there. 
They must come with 1reater ideu. 

St>condly, I would al,o 
Minister to r e member that 
oruy aome aecttona of the 
wbo feel the pinch . . . .  

like the 
it ia not 
workers 

MR. DEPUTY-SPEAKER: The hon. 
Member's tune is up. 

SBRI P. G. MAVALANKAR: I 
would Jtke to make a few more 
pomta, Sir. I would not take much 
time. I want to 1ugaeat that it ii not 
only some sections of workers who 
auffer. After all, even those work.en 
who are not entitled to bonus under 
1-M present lep].ation are a1lo IUffer
inl from the ame difficulties. Men
tion h.. been made of the private 
91!dor employees, public teetor emp
lo:,eee, the workers in the railways,. 
oOlltl and telegrapm, Defence, etc. 
lfy friend Profeuor Madhu Dandavate 
n,htl,y mentioned the etalf ot lbe 
Parliament �t. both Houeea,. 
aad the State Lqblaturn. Indeed, as 
reprda the Parliament Secretariat. 
._ can HY that they are efficient, 
courteow and amllln1, and their hard 
wnrt 19 not bein, rewarded. We want 
tMa to be rewarded so that their 
elldeney 1ete accelerated and conta• 
,tom In other flelda ot lite. WhY 
not extend thi. bon111 to them? l 
want mo to refer to the mUl\lcSpal 
fflt)lc,,-. lib the ecaven,en who 
di! 1)QOr oeoJtl.. and """° "hould .. 
,. fldM kind of benut ... part of their 
......... rllht. ? ftftt tbe Ocwenl• 
.-t and thhl Homie to underlten4 

that thl.l bonua ot 8.33 per cent la not 
a klc,he.,,.; it ii not a mehet'bani. It 
i4 part of the lelitimate right of the 
workers who have earned this rilbt 
by their hard and lon, 1tru,&1e. 
Therefore, we must move Jn U..t 
direction. Thil problem also Jnvolve1 
certain Jar1er upecta, IUCh u prollt 
sharing, partnership In lndUltr.,, 
democratlation in Jnduitcy, indllltrial 
democracy etc. All t.hae ideals are 
important and unleae we take acttve 
and concrete steps In the rt,ht direc
tion and make strides in that cllrection, 
society will not m� forward. 

17 hl'II. 

Lakh1 of f!IDPloyees, whether tlhey 
1et bonus or not are 1Ufferin1 due to 
the rise in prices. Only some days 
110, on 18th Augu,t, the hon. Finance 
Minister Shri Chavan Aid in replJ to 
a queation in the Lot Sabha that the 
value of the rupee, aa meuuted by 
the All India Index of con.ewner 
prices for Industrial worken (1960-
100, i.e., with 1960 u the base :,ear) 
declined by 4'7.82 per cent in a period 
of the yean. The rupee value declin
ed to 48.31 paiae in 19'12-73 from 9259 
palle in 1962-63. This Ghows bow tihe · 
weaker eectiON and poorer people · 
in our IOclety are 111.drerinl, � 
ever much t.he,- may be paid, and 
even thoup their inadequate ,...,_ 
are coupled with increuine dearllNa · 
allowances, thb makes it ridleoulau&. 
The whole idea ot increued ...,... . 
become, ueele11 and mNnin.,..._. 
because of the rile in prices. Thefe
fore I want to sit. dOWn b,- MYkll 
that thte Bill la not adeQuate. .. 
t.houlh we weblne thil Bill we wmt 
to •ee that that the Governtftellt 
comes out with a fair de-1 to Labon1' 
not only In bonua natt.r, but e1e rn 
mat-, lib ,ratulty, hOUl'I of wan 
etc. and In reprd to wotbn' rilht to 
withdl'aW their Provident 1'111111 
amount after SO ,-re of _..... 
becawe lbdll en aaomat iinD b-*· 
to ....... is lllm1i1Y what thq ... 
dlltW to. SocS.i ,uattee .... ...  
eplltarlan IOdety are two ;oa1• 
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XPdne M, D, J]r]h]jg]nZ

sde_d sa iqop na]heoa eb sa ]na pnqa
pk kqn e`a]ho kb ok_e]heoi ]j` `aik(
_n]_u,

PEOF G>DAFPE @E>KAO> AFUFQ
&Pep]lqn'8 ?kjqo eo kja oq_d `eolqpa
sde_d d]o ]__kqjpa` bkn pda h]ncaop
jqi^an kb i]j `]uo hkop ej ikna
pd]j d]hb ] _ajpqnu, Oala]pa` abbknpo
sana i]`a pk naokhra pda lnk^haio ^qp
Ñaraj pdaj ep _kqh` jkp ^a naokhra`, >p
pda ikiajp pda ?kjqo ?ehh sde_d eo
^abkna pda Ekqoa bkn _kjoe`an]pekj
h]_go kja pdejc, Fp nah]pao pk kjhu kja
ua]n Akao pda Jejeopnu s]jp pd]p
pda ?kjqo eooqa odkqh` ^a_kia ]j
eooqa kb na]h ^kqp ^apsaaj h]^kqn ]j`
pda ailhkuan ]j` pdeo ^kqp odkqh`
_kjpejqa bnki ua]n pk ua]n ok pd]p
h]s ]hok eo i]`a bnki ua]n pk ua]n=
Iap qo jaepdan lh]_a ] lnaieqi kj
opnegao jkn cera ha]oa pk oq_d laklha
sdk _na]pa `eolqpao ]j` ^nejc ]^kqp
opkll]cao kb skng, Iap pdeo ?ehh jkp
kjhu ]qpdkneoa pda Dkranjiajp pk
`a_e`a ]^kqp pda ^kjqo bkn kja ua]n
^qp ]hok cerao pda ]qpdknepu pk pda
Dkranjiajp pk naokhra pdeo lnk^hai
]ie_]^hu ]j` ej ] i]jjan pd]p ajoq+
nao ej`qopne]h la]_a,

Lja kpdan lkejp odkqh` ^a p]gaj
ejpk _kjoe`an]pekj sdaj ] _kilnadaj+
oera o_daia eo lnal]na` ej nac]n` pk
^kjqo, Qda h]s pd]p ateopo lqpo ]
àåba]h kb o]j_pepu kj pda ^]h]j_a
odaap ]j` cerao pk pda ailhkuano ]
jqi^an kb ]hhks]j_ao sdapdan pda
ikjauo ]na olajp necdphu kn jkp, Fp
adkqh` jkp ^a ok,

F skqh` lha]` sepd pda Dkranjiajp
pk gaal pdaoa psk mqaopekjo ej iej`
]j`8 sepd pdaoa bas skn`o F oqllknp
pda ?ehh,

PEOF K, POBBH>KQ>K K>0O
&Nqegi'8 F `k jkp bej` b]qhp sepd pda
dkj, Jejeopan bkn ^nejcejc bkns]n` :o
haceoh]pekj sde`d eÉ ^]oe_]hhu pda
lkppan kb pda Dkranjiajp ]p pdeo
op]ca* ^qp F `k jkp qj`anop]j` sdu da
bkqj` ep ja_aoo]nu pk lej ep `ksj pk
+pd( fs]n /750, Fp pe ] sahh+gjksj

b]_p pd]p pdana s]o ]j ejpanei na_ki+
iaj`]pekj, Qda bej]h na_kiiaj`]pekj
se? jkp ck ^ahks pd]p, Fb pda
iejeopan d]` p]gaj _kqn]ca (k$
`a_h]na` pd]p pdeo sehh ^a pda
iejeiqi ^kjqo bkn pda jatp psa
ua]no* da skqh` d]ra `kja ] cna]p
^ajabep pk pda skngano ]j` ckp pda
_na`ep kb aop]^heodejc ] iejeiqi
^kjqo bke Fj`e], Fp s]o ceraj pk ]
`aolkp ]j` pun]jp hega Pen @, M, O]i](
os]iu >eu]n pk `a_h]na` `abanna`
s]ca ^kjqo ]o a]nhu ]o /$24 i pda
oi]hh Pp]pa kb Qn]r]j_kna Fp s]o
p]gaj ql ^u pda benop lklqh]n Jejeopnu
]j` pda I]^kqn Jejeopan* Pdne @,
Hao]r]j* ej pda oa_kj` pnel]epepa _kj+
banaj_a ]hok `a_h]na` pd]p ^kjqo eo ]
`abanna` s]ca ]j` aranu ej`qopnu*
sdapdan i]gejc ] lnkbep kn hkoo* iqop
l]u ] iejeiqi ^kjqo kb 2 lan _ajp,
Fp _kjpejqa` pk ^a ej bknk_ i iu Pp]pa
pehh /75/ sdaj ukq ^nkqcdp i ] decdan
n]pa ?qp ukq d]ra pdeo $ropanj kb
oap+kj ]j` oap+kbb, >p ha]op eb ukq o]u
pd]p ep sehh ^a bkn pda jatp bas ua]no*
pdaj ep ]qpki]pe_]hhu ^a_kiao ] `a+
banna` s]ca, Fb ukq `k jkp o]u ]p
ha]op /751* ]o Jn, Ppaldaj lkejpa` kqp*
ukq sehh ^a pdnksejc kqp kb pda ]i^ep
kb pdeo ?ehh ]^kqp / h]gd kb _]odas
ej`qopnu skngano ]j` ok i]ju h]Ggdo
kb skngano ej pda _ken ]j` kpdan ej`q+
opneao,

>jkpdan ranu oanekqo `aba_p kb pdeo
?ehh sde_d ukq d]ra jkp pdkqcdp ]^kqp
]j` sde_d d]o jkp ^aaj iajpekja` ^u
kpdano eo pdeo Vkq o]u ep iqop ^a
l]e` ejpk pdaen lnkre`ajp bqj`, Td]p
]^kqp pdkoa ailhkuano sdk ]na `a+%
b]qhpano* sdk d]ra ieo+]llnklne]pa`
araj pda od]na kb pda sknganoâ _kj+
pne^qpekj pk pda lnkre`ajp bqj`* jkp
pk ola]g kb pda ailhkuanoâ od]na=
Qdau d]ra ^aaj `kejc ep bkn pda h]op+
ok i]ju ua]no Jkna pd]j Oo 0.
_nknao ]na jas ej ]nna]no bnki pda+
ailhkuano, Qdanabkna* ukq sehh d]ra
pk o]u pd]p ]p ha]op ej pda _]oa k b pdkaa+
ailhkuaao sdk ]na `ab]qhpano* pda
ikjau sehh ^a l]e` ej _]od opn]ecdp
pk pda skngano, Lpdanseoa* pdaoa
n]o_]Ru ailhkuao seh ieo]lln]lne+
]pa ]hok pdnkqcd pdaen ]pnkab_s
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lldtcml. ID 1Pite of all the amehdtn1 
Billi btoupt in b:, the Goftrnment, 
no defaulter hu been made to J>&7 the 
monq. So, I woUld request that at 
Ina thole employers W'ho are defaul
ters should be forced to pay thi� 
lltraight to the workers without hav
izt.r v.ie reco\ll":le of holding it back 
and misapproprlatln• It in the name 
of provident fund. 

You cannot bring in a nationpl 
minimum wa,!!l' in this country be
caus!" it will be so smoll and so in. 
lilniftcant that you will be ashamed 
to declare it. But you can have a 
national minimum bonus because it l� 
ame perc .. ntagc which can be respea
table even if the cash that is i?et in 
hand will be insignificant. So . you 
must. take the !"arlif'st opportunity or 
declaring a national minimum bonus, 
Which mn�t auPly to rvery sector a\1d 
every indust'ry. 

About t'Je Bonus Review C'ommit
tee, it i, your own body, Vou have 
put in three ma.ior trade unions there. 
I do not undPrstand the pollcv of 
Govrmmf'nt runnme after a ft>w trade 
unioni; n'id leavin11 thl' othrrs in the 
lurch. You have 1o see that ,ome 
thing is done effectively. Your own 
trade untr,n lMdPrs and !"Ven some 
opposition leaders are limltinit this 
P8Y!Jli'nt of bonus to <'<'rbin classes of 
workers and denying it to the railw.iy 
workPrs nnd other�. But t'ieir repre
eentaUves come here and shout that 
niflwav workers and others have not 
bet>n included! 

Tberefore. the tripartite conferenec, 
the lndl,m Lal,our Conferen<'e and the 
Bonus 'R"vlew Commltt-..e bavc hot 
m,de any recommendat.ion. 

SHllI DINEN BHAffACHARYYA 
(&-rn,nnnre, :  For the last two vear, 
fltl"f>,. ha� been no meeting of fue 
In.flan Labour Conference. 

C"'l.l"I N. SRUKANTAN NAilt: 
t.en In the Indian Labour Confemce 
IH'ft� INTUC no,. AITUC represen
tative, or an7 other traae union leader 
� � that It lhould be paid. 

SHRI S. M. BANERJEE: The AITUC 
representative ha, appended a minute 
of disaent. 

SHRI N. SREEKANTAN NAIR: A 
minute of dissent does not mean any
thing. If you say "we will not siln 
the report'' then I can understand it. 
The minute of dissent is only for pro
paganda purposes; it 08'.i no other 
111111fkance. If they wel't' sincere ahd 
seriou� they should not have s•gned 
the report I would request the hon. 
Minister to consider all these pc.inti 
and brmg forward a comprehemive 
Bill. Let him take courage on both 
hands and come forward with a Bill 
for minimum bo'nus. 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU
NATHA REDDY):  Sir, I am extreme
ly grateful tu the �on. Mcmbt'rs who 
have taken such keen interest in the 
pro\·i�ions o! this Bill, partidpatt'd in 
thP debate and made vt>ry valuable 
suggestions. It is not my claim that 
it is a comprehensive Bill. A1l I said 
whil"' I moved this Bill for considera
tion, it is a very srmple measure Which 
does not even call for a debate in this 
House. As hon. MembPrs nave al
rl"ady pointed out. it is indeed a Eimple 
mea\lure and the various aspects 
painted out are more in parenthe!d1 
than directly concerned with the 
actual provisions of the Bill 

Professor Dandavate made a verT 
Important point that wages should be 
related to productivity. I am quite � 
agreemt'nt with the hon. Member that 
tht>re are many factors in production 
and productivity, It would be wrong 
to relate wares in relation to produc
tlvi� bl!cau..e, •� far u minimum 

wa1es are concerned, they cannot be 
relate&! to production . There aN 
many factors i'n production such aa 
the IJ'OWth of monc,poly and 10me
Umes even the economics of antl
growtb would set in and that would 
IO aealnlt the tuterests of the workin, 
claa. 



[Shrl ... \ZD&tb,an Bedcty] 
I am otte of thele who believe that 

the workin1 cl8'11 ia the main or pri
maey producer of bot..'1 material and 
non-material values of life. 'l'bere-
1we, there 11 necessity here to reite.. 
n1e that the workers must pt tbe1r 
due -.hare We expected that the em
ployers would comply with the re
qUU'emfflts of the situation and pay 
8.38 per cent as the minimum bonus 
even without any legislative enact;
ment. But, then, we �ved a num
ber of complaint,, from the trade 
union leaden and other responalbte 
persons that thil demand was not be
ing complied with by the emplOJ'el'L 
In fact, an ar,wnent w,is advanced 
by the employers that they cannot do 
it unless a new enactment 11 brourht 
in, We have brou1ht In thhJ measure 
only to remedy that situation We 
have never claimed that it is a com
prehensive Bill. 

The bonus Revision Committee 11 
yet to submit its report Due to the 
wry unfortunate and sad demise of 
a very well-known trade uruon leader 
of standing, ability, courage abd con· 
viction the Bonus Review Committee 
could not 1JUbm1t its report in time, 
u expected. We still expect thet tbe 
Bonus Review Committee would sub
mit its report at the end of this yell!l', 
or even earl ier. Once that report ii 
eubmitted, all the points that have 
been ralsPd by the hon. Members 
would certainly be taken Into con1i
deration with ereat respect and, lf 
called for, a comprehenlive Bill would 
certainly be moved in t'hia Ho\1811 for 
consideration, 

Another main point that h u  been 
made 11 that there ahoUld not be any 
dedUc:Uoh or there ahoUld not be any 
ffllOWlt credited to the provident fund 
11CeOunt, that is. the amount wluc!l ii 
In exoeN of 8.83 per cent. ActuaUy, 
when lt ii worked out, what it mean, 
Ill that the bonua upto US per cent 
� t9 be paid in  cub in every cue. 
If. bowever, the boDu. �ond US 
per cent Wal befbc paid in 11179, tMft, 
for 19'11-72, Gle pwcental• alone 

would be 1)1.Y&ble in cul and '1111 
balaDoe � be credited to � provi
dent fund account. ln othPr 1")!'\11. 
U3 per cent or the per,,mtqe of. 
bonus paid la 19'10, even If it ii 
hieher, is to be paid in calh and the 
belmce is to be cred.lte4 to the i,19-
vident fund account. 

Thia we thought would act • a mM-
1ure of savin1, not in terma of avtlll 
and investment alone, to the people 
ao that their wivee and cbi1dren ma, 
oave 10D1e 11ti&faction that there II 
some savlnc left by the bread-winner. 
Thia ia t'he main con.11deratinn. tbml 
we have in our mind.. 

A number of points have hem 
madP by the hon. Membe!'ll m regard 
to rise m pr\ces and economic 11CU.. 
tion. Thi, understandm1 should un
dergo some change and certain modi
ftcahom will have to be made, I have 
had dlscus11on wit!! the hon, Mem
bers Certainly, the points made out 
by them will be kpPt m mind U 
such a 11tuation ar•llff. suitable re
medial measures, whatever type ot 
measures, can be thoUJ(ht of. 

SHRI DINEN BHATl'ACHARYYA: 
Why don't you declare it nowT If 
you have gol any power, you do lt 
now 

BHRI RAGHUNATHA REDDY: Tbe 
paints made by the hon. Members 
with rapect to transfer of excen 
bonua to provident fund IM:COWlt. * .. 
have been well tMde out, AtJ I .laid. 
I hisve had dacuaion With the ha 
Membeni and, certainly, if a aliuat
tion arlles. \tecelllll'Y lteps will lie 
taken. I am full.F coiw:ious el It 
Therefore, I need not !about- allo9t 
that point. The hon. llemben be ... 
auured that I have underst.od IIMt 
quetton that bu been r&Jled wUII 
retard to t.hla Uld the potntl t,iet "'"' 
been made by �. 

About � reat of the point. •• 
haw bee ma4a. u I 1114. "111 la .
'lfflf7 Um1W BllL It II wllblD .. 
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purview of the exilt.,, �s 
Pretcribed by the Bonua Act that thi1 
amendment hu been '"1&1ht bi and 
not on v.ie conaideration of vanous 
ilWes a, ttJ whether tfle bonWJ sh9uld 
apply to the departmental undert»lr
in1s or the Government a'nd other un
dertakinia which mq be rele'IIIDt for 
the purpe>se of considering the ,.._al 
question of bonus. This ia a vey bmi
ted Bill. Therefore, I · am very an
xious that this Bill must be paaed so 
that the workers .may bet full bene
fit of it before the PuJa hobdaya, the 
J)hrali holidays. 

An the points that have been raliaed 
by the bon. Members will certainly 
be takeh lrrto conlideratl.on at a rele
vant stage and I can say with utlftoat 
respect and conaideratk>n . . . .  

SHRI N. SREEKANTAN NAIR: You 
can bring 1l for 1973 allO. It will be 
passed. It is such a simple thin,:. I 
do not ask for anything more. Bonus 
has been settled tor this vear in seven 
tndustries, u haa bec:1 poillted out 
by Mr. Stephen. 

SHRI RAGHUNATHA REDDY: 
You can pass thi6 simple thing about 
1972. We will think of simple thing 
about 1973. 

As I said, thi, Bill has .a very limi
ted purpose. I do not want to 10 into 
datai.11 any furlher. Though 11G1119 
point& have been ra;sect by the hon. 
Members which are outside the pur
view of th.ill Bill. certain I,. they will 
be � into conaitieration at a pro
per time. 

WUh the1e words, I commend the 
BiU to the Houae. 

ft ffl!!l't1T'f �: The 
question i•: 

"That � BUI funher to ._nd 
the Payment of S�u, Act. 19CIII, 
u pa.-d by :Rajya Sabha, be takui 
into eonaideraUon." 

The mo«otl IDl!lt IIICfot)ed. 
l?U t.R-·� 

There is a plethora of amendments 
to clauae 2. 

Cla111e I- (Amendment o/ SedM!a 10) 

SHRI S. M. BAHER.JU (Kanp,ur): l 
beg to move: 

Pa1e 1, lme 9,-

a� "employee" imert
''whether employed in pubhc 

Undertaking, departmental under
talun1 or Central Government" (6) 

Pafe 1, JJne 17,-

aftff "1972" imert-
"and sub8equent years" (7) 

Page 1, line 9,-

aftff ''employee" imert-

"mcludil\& employees in all 
pubbc undertakings and commer
cial ewt.abliahments such aa Rail
way1, Posts and Tele1r111>ha and 
Telephones, civilian Defence es
tablislunent'a notwitbstandinl 
whether departmentally run or 
run by autonomous corporations 
notwithltandlng anythlll6 eontain
ed tn any of the provisions of 
this Act," ( 8) 

Page l, line l'7 .
after "1972'' ime!"t-

"and ever subsequent year'' (9). 

SHRI RAMAVATAR SHASTRI 
(Patna) :  I be1 to move: 

:··. itage 1, 1IQI t,-
altc'r ••employee" in,ert-
"lnc1'udlnl tbcllle ot Railnys. 
P11141a 11iM1 T� 8-nce 
eatablillun9lttl, Chill A.Viation 
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...... Bank of lndla, lloilpitall, 
Corporations, Local Bodlu, Unl
veraitiea and Bidi indUltriew." (12) 

PROF. MADHU DANDAVATB 
(Rajapur): I be& to move: 

Pa,e l, JJne II.-
attn ''employee" inlert-

"whether employed In public 
undertaking, departmental unde.r
taltinl, Corporations of  Central 
and State Government'' (13) 

SBRI DINEN BHATTACHARYYA 
(Senmpore): I bell to move: 

Page 1 , line 11,-

after "employee" inNrt--

"whether he is working ln a 
private a'nd or public sector un
dertakin1 or establisiment" (17) 

''Paale 1,-

after lllle 17, lnaen-

Provided that the minimum bonua 
shall be ten per cent or one hundred 
rupea, whichever 1a higher: 

Provided further that for the pur
pose of this aub-aection, the word 
"mnployee" shall a1ao ineJ.ude every 
employee of  tihe Central and State 
Government and .all public NCtor 
establishmente."' (18) 

SHRI RAMAVATAR SHASTRI: 1 
beg fo move: 

Pa,e 1, line 11,-

aftff "emp�•" maert
•'incJ.udin1 thON of Railwqs, 

Pot1U1 and TelqraJlbl, T�onea, 
J>dmce eatehlffiawa. , cswn 
Aviation. ReNrVe and Co-operative 
Baab, H011P1w.; CorpOratioru, 
Ulllll· BodlN, u.tv..-.... Medical 

.�te,ttat.lne, '1dl Gd lqlneer
- lnd\ldriea." {IG) 

.. 1,
.

llne u.
.,_ 4flfla" � 

"and In the wubNQuut Y!'U�' 
(21). ' 

SHRI S. M. MNl!IRJD: 1' bet to 
mo.e: 

Pap 1, line t,-

after "employee" tntert

"i.ncluding employees of aU oub. 
lie undertakln&s. departmentally 
run undertak1np Central Govern
ment, Bank.a, Life Imurmce Cor
poration, General lnaurance, Tea
chin& and Non-Teaching Staff, Hoe
pitals, All India RadJo, WorkJnf 
and Non-working Jourball.sts, State 
Governments and Local bodies.'' 
(27) 

Page r,-

.ne,, Hne 17, iflMi-
"Provided that the mlnlmum 

bonua shall be ten per cent or 
Rupees one hundred and fifty, 
whichever i1 higher: 

Provided further l.'iat for tbe 
purposea of thi1 1ub-sec:tlon the 
word •employee• shall allO ihclude 
emplo7ee1 of all public undertak
inp, departmentally run under
taldn,., Central Government, 
Banks, Life In,urance Corporation 
General huunnce, Teadib!c � 
NCJD-T8IC'lliq Std. Bmpltall, All 
India Radio, working end Non
worldn1 Sournalat., State Govern
ment. and Local boc!iel.• (D) 

l 

MR. I>&PUTY�1 Sball I 
put the atMndmenta to the Bowie? 

SHRI S. M'.. lA1'1Bm� t want to 
speak on my �-. 

8BRI RAKA VATAlt SBA8Tl\I: I dlo ,..  to .,.....  
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MR DJ:PUTY-SPEA.KER: Then how 
C8l1 J'OU Jbmb it b)' 5.30 p,M.? 

8HRI S. M. BANERJEE: The time 
.- bNa tlxed tor the mtesnent of 
the hon. Minilter, Shn Swann SiDP, 
,eel not for 1!lia. 

MR. DEPUTY-SPEAK.ER: There I.I 
oA1l Hal.f-an-Hour dlacuuloa. 

SHRI S. M. BANERJEE: Then this 
can continue tomorrow. 

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHlU K. RAGHU 
R.AMAIAH) : The Half-an-Hour Dbcua
aion ma:, be postponed by ten or 111 
minutes. 

SHRI S. M. BANERJEE: Let the 
Half-ab-Hour Discussion be postponed 
to 10me other day. 

SHRI M C. DAGA (Pali): No; it 
cannot be postponed to some other day. 

SHRl K RAGHU RAMAIAH: Mr. 
Banerjee, do not bother about Half
an-Rour Disculllion now. Let 1.9 
1lnilh thil Bill. 

SHRI S. M BANERJEE: We want 
voting allO. 

SHRI K. RAGHU RAMAIAH: 
J!ver,-thln, wfil be allrl,mt. Mr. De
puty-Bpeaker, Sir, I am suautinl that 
we may po,tpone the Half-an-Hour 
'Dtlculllon by a few minutes. 

MR. DEPUTY-SPEAKER: I have 
1IO objec:tiaa. 

SDI S. K. BANBRJD: I bave alao 
ao objection, sir. But I would like to 
� on my amendments. Not more 
than two minu-. 

Ky 1b-st amendment la: .. .,... 1,  � t,-.,..........,.. .. ...._ . 
-.hither emp)o7ed ID pUblle 

� � under
� or Central CloftrDalllDt"." 

My ll!CODCl amendment reads .. 
follows:-

"Pqe 1, line 17,
ott.,, "19'12" inaen-

"and aublequent yeara''.'' 

The hon. � baa laJd that, 
when they brq a �rehenal.ve 
leg11lation, all theee thin.cs will be 
conlidered. Even after the publica
twn of the interim report. the work
eni employed m the departmental 
undertalungs of the Central Govern
ment were not considered at all. 
Can he 111111ure me, Sir, thst tha 
question of payment of bonus to 
Central Governmeat employees, m
cludmg thoae who are working m 
the departmental undertakings like 
Railways, Defence and '1?.&T., will 
also be taken lnto consideration? 
Aleo, Sl.r, this ahould be made ap
plicable for the suMeqUent yurs 
alao. A very m� request waa 
made by Shri Sreekantan Nair and 
Stephen that this might cover 11'73 
also, but the Minister hu rejected 
it by saying that be wants to bring 
a comprehenaive le11ialatlon. We are 
tired of thi9 'comprehehsive legiala. 
tioa'. Let ua make this lelialation 
which ii before us a comprehensive 
one or let us at leut amend cer
tai.o thinl•. I wowd request the 
hon. Minister to give a aecond 
thoufht to thia and to hurriedly paa 
It Let bl.Jo accept IOIDe of the 
amendment. which I am movlnl 
and which are helpfw to the em 
plo:,ees. 

I would prea m1 amendmehts to 
the vote. 

lft (M""""' ....,. ( """') : 
.� if�, •• � 'fo 20 t « it .,- """1 i t � �. !fro 
1t9I' � � ftw ...... ,f\4'f t ffl if 
. ., . ,t t , t ft:d t.i �  

""'\"- .. .. ..... f)ffl' .. ffl it 

iqlff � j � � � �  
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[IJfr Ullilf"ft •rm] 
� �� I �('1' flfi'1'ff '� 
IJT1f ffl t. ':llf it; lfi'"'1ft"1' 'l'i) � t 
� i\'tlfm�f(( I �� �
� l\w11fllla1'141 it; � tt� 
� f�f?lf .-) tfi ffl« � 
� I *'� fd�fm tfr1: �
� it; lfilt,ofuii 'Ii) � ..-4T � 
-� ... � � t I � � f t.  ('If 
�i f� � "1'1iir, � q,fr t'l'lli 
lf(t m n  1 � M � � � 
� � ��ir.Pf it; �  ij '(ll'TtQ' I 

M �,u � �  � '"'31'  
11(« .-Uif t I • 1HI q IJT1f �a' t 
� it lf>T'I' ffl t 'l'fiR � 1fr 
� .rtr mt � I M 9)t'r (�
� �,. it 1JT1f ffl � ""'" 
� 'lft � � � �  � �. 
� � � 1\'Tlf;f\'tf �, � 1lil" 
t fii; fmtf � � t 1'� �, � t-n P stt\'t � u.nr tft' t err m 
l..-il> m1J � im � � � ?  
n � itr � �  ... i1 ... 1f<� �� 
� � �� � � � 1liT lfir-{;i' 
11TS:a, iITTlfi (flfl'1I' WitTT 'ifil («ft wrfirw 
f'1rT � ff I 

SHRI DINEN BHATTACHARYYA 
My ftrst amendment Is almolt ot the 
ume nature u that of Mr S M 
BanerJee's and others, oaz , after 'tm.
ployee' m,m-

"wbetber he ls worklna ln a pn
vate or public undertaklnf or esta
bhlhment "  

Furtber, 1 have aatd that for the 
purpoee I of � section, the word 
'einployee• shall a1ao Include i:very 
emplh)iie ot the Ceatral bet S&te 
Go'n1� - all p111bltc •tor ··
Lab�S,. ':fhll la very, �le 
Why s)\ould there i,e my itDcttmtila
tion b� odt emPlOl* ..,.. an
qt1*1' wqitkllll aide )1y lld.e � u J 
mentloaed, in the Durppur $1Nl 

l (, 1. " 

MR �-SPIIJCml You hav .. 
made that point 

SHRY 1'IND BHA'ffACWA1\ffA: 
r>urca,ur Stee1 etlQ>loyees wm aet 
but the pel'IOns who ere e6nftlltlted' 
with the Government undert.ldnc 
df�. domt cferteal 'Nork � otber 
lob,, will not get the 'bonUI m the 
same Durppur area In Calc.utta the 
Govemmmt Pre....-bot!l Central and 
State Government presi wO?kers are 
not Jetting There are iz\centive IYl
temi in aame section, of the C,lut
taraftJan Locomotive factory T&ey 
ere not getting 

MR DEPUTY SPEAKER You are 
repeatm1 what you said dunn1 the 
1eneral discus11on 

SBRI DINEN BHA'lTACHARYYA· 
Again and again we have to repeat 
For the last 15 yean we have been 
repeatln1 that tb11 should be rar.ed 
to JO per cent but that has not been 
done So, we will have to repeat it 
again and again that they should make 
any dllcrim1nat1on between one em
ployee and another 

MR DEPUTY SPEAKER You 
have done that 

SJ1RI DINEN SHA Tl'ACH.Al\YY A • 
Ye1, Sir 

MR DEPUTY-SPEAKER You haV� 
repeated 

SHltl DINEN BHATl'ACHAllYYA . 
They ere makmg d11cnmlnatJon and 
that la why we are rePlfatlhi 

MR DEPUTY-SPltAKft Yob ha�e 
done it 

SBRI DINZN BHATTACilAfflA: 
So, I come to my ll(At. 1lat the 
Minister b,a .DOt tiat414 l'fllrilag tbe-
�µptw,p 91, tb,i msnlmu� to be 

mU,w 
ll Ae; ��\ • not 

,M ··i tH/0» , NNlllf 
ere u a 
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SHRI DINEN BHATTACBARYYA: 
Be hu not >'tit done. 

MR. DEPUTY-SPEA�· l:le wm 
flip})' 

' I 

SHRI DINEN BHATTACHARYYA: 
Then I will a1>1>eal to :,ou to ad: btrn 
to at least reply to thill polQl Adu.ally, 
the real wqe1 are jJOUII down. There
fore, he ,must compensate l( bY ralsing 
the quantum of ttte minimum bonus. 

� � """' (�) � �
'Of, � �  ff ,i-e- � .  f.ir; ' 
{Im\' wfft .-arl ., ffllf {f IQft � 
!9 � � I � 'U1f it "I' ffl 

... i1 ... 1f<ifl�. �.\Ill � �  "1fttt 
mm. � qip: � � t ,flirt:t 
im � t ITT 1lilf � 1'1f � � 

,rf�iif t, "'� rt�f-�. 
�""' "''" .r " �� m � 11"91' 

f!wrro:'if lfi"( I � iqT t Ai �C' 4' 1flr' 

f� i11 ir � ITT q 1{.ffli � � 

� cfrl: qT lf1: ar),w f�� I � 

q fflli f,t.t\' ffj{ ir t Im: � qr 
�.� ... r., ... n .-f � �� lftq' � 

� !ti� ? IAUl!il if z,omi1" f.,-"° 

•« if t � ent. qr �� i« if 

� � � WN � t � f ?  
� � � fijf .. fl'\q" .. � ��

�« t I ef-rim lr'n ffir{ �ffl 
fl'i" ir 'fl A�·i• it�t wm� 
qr � .r« it � .t !"fl' .l� 

"l'f � �  .. � ... �,1��� 

""l � '' .,nr �. a-�. l�-

1"', � m f"fcf+1411 � �(:«' 

.l � m'.bJ fflJJI' _� I � � 

� ,_fll; 1'1T ffl ri {I' ;;rVI'' �f� 

W'Pr.1 � ¥t I I • � �a'T i 
t. � m;r �  �� if 
� "U1f � m ¥'1,ufoif in m11 � lfiT 

,t�f� liftlR � � �;r tT{ff? 

� � � � -!ff � � �  ' . . 
;\' ff1'T � lftt - l[l1{ lt1{1W ll''lf "' 

� ;\' ff1IT ffll1 I � �;fttf f� 
,. • ,. y • 

m �"3ll' -' 1rt.ft snimfr � 

if);pf � iti" � irm f ITT � 1trn 
fflf� IWiT ¥l1f -"11n' l'1ff t I {I.ff if,� � 

ffl 1liT emPr � � � � 1'if � 'li1f 

� � • •  ITlfi", � '"� f'ff•f� ' I • 
� �R � � � �« �(: ,t  
1IFf -pIT �m I 

SHRI RAGHUNATHA REDDY: 
Aa I have already lltated thia la a 
very limited measure brinlm1, 8.33 
per cent u bonUll in tlua year .. it 
wu done m tbe �st year. That ii 
why I am not ,Oinl into the various 
points which have been railed, wluch 
thou,.h relevant, are not immediiltel1 
'-'ODcamed with the Btll before the 
Hou1e. After the Bonus ,l\ev1ew Com. 
m1ttee's recommendaitona are aV1Ul
able, the point railed by Shri Bhatta
charyya ,about raising Uus le> ten per 
cent and the point ra.tNCI by Shri 
Madhu Lunaye about vado11a commer. 
cia1 ettabliihlnents Wlll be looked into 
anti further af:bon ua�en. in the light 
Of their recommendations. As 1uch. 
I am not now iii a 'polltion to aetep• 
the amendmafa. 
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SHIU DINEN BBATl'ACHARnA· 
It JI Ule ume .. *· 17, W� m.v 
take 1t up aunultaneou.alY 

KR I>BPUTY-SPBAla:R In that 
cue no vot1111 can take place, beCawfl 
,ou cannot vote on • number of •· 
endment, to1ethw You can vote onl,. 
on one em*Ddmdt 

Now, I am puttm, amendment Ho 
6 to tbe vote of tile Hou.a The quee
tlOD II 

Pap l, lme II, -

A1in "employee" ,nnrt-

"whether employed m public 
undmakinl, departmantal 
undertaking or Central 
Government" (8) 

'J'hc Lok Sabha ckt>ldcd 

1'188 br• 

AYZS 

Banca, Shn Hamendra Sllllh 
Ba!Mfr'Jte, Sbn 8 M 
Bhqlrath Bhuwar, Sbl'i 
:ebattacbama. Sbn DIMl1 

Bbaun, Shrl B 8 
C� Shn C X  
�. Prot )laclhu 
Lima,-, Bhn Kadhu 

�'II�·· fbrl p o. 
PaDlleya, Dr. l•Ni ...... 
Bedb, lhrl B. H, 
8ef\ Dr . ....  .......... ,:: ... ............... 

NOES 

�� �-Aw�) -
Ambah. Shri 
ApPalmaldu, Sbn 
.Azad, Shrf Bha,wat Iha 
Banerl1, Bhnmats Mukul 
:eu.p� Sbri It 
.. 111M'-'I Shr1 D. 
Bhapt, Shr1 B R 
Bharpva. sm,1 BMhelwe.r .W•� 
Bhatia. Shn Ra&hunandan Lal 
BrabmandandJ1, Sbn SWSOJJ 
Butta Sm,b, Sbri 
Chakle1hwar Sm,h, Shrl 
Chandnka Praad, SlU'l 
Cbaturvech, Shn Rollan wl 
Cbawn, Shr1 Yeshwantrao 
Dap, Shrl . c 
Dalblr Sm&h, Shri 
Derbara Sm,ti, S... 
Das, Shn Anacb Charan 
Du, Shrl Dbarrudhar 
Dhamankar, Shn 
Dwtvedl, Sb1'i N9pdnvtr 
Bnlb, Shrt Bireb 
Ganelh, Shn K R 
Ganpdeb, Shrl P 
Goman,o, lbn GlrSclhu 
Gotkhinde, Sllri Annr•llab , 
Ban.Ida, Shn Subodb 
Han Ktilbore 8Jn,h, Shn 
X-que, Sim A. K. .  
.,._ ......, ... c « 
J'ha, Shrl Qm,a.jn, 
Kadu1, � 1 a. 
JtaJJu, Dr 
Kapur, lli.& M N  
Kavde, ... ....... �� 

�.JAJ.Ar
:04 KotoJd,.. ... T� � 

S:otll I SOI. 11111 A. K. 
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� #Iii c. JI. ·� 
Krialme, llhri G. Y. 
Kulkarn1, Sbri Raja 
Kureel, Shri B. N 
Kushot Bau.ta, Shri 
Lakbppa, elm K. 
Lakahm inarayanan, Shri II. R. 
Maharaj 81Dp, Shn 
Mllavi:,a, Shri K. D. 
llallitarjun, Shri 
Mand1l, Shri Jqdiah NIAID 
Maury1, Sbrt B. P. 
MJrdha, Sbri Nathu :Rem 
Miahra, Shrt G. S. 
Mishra, Shri Jagannath 
Miera, Sbn S. N. 
Mohunmlld YUluf, Shri 
Murthy, Shri B. S. 
Natk, Slart B. V. 
N e11, Shn Pratap Sinfh 
Nunbalkar, �i 
Oraon, Sbri Kartllt 
Pamul1, S)ln PariPl>Omanand 
Pandey, Shn ».mocaar 
Panign]u, Shn Cbintamllli 
Partap Singh, Sbrl 
Pa&el, 8bri .Ji'atwvJlll 
Patil, Shri B. V, Vikbe 
Patil, Shri ltnshnarao 
Patil, Bhrt T. A. 
Qureahi, Shri Mohd. Shd 
Ra;au bluieb, Sbri It. 
Ra.ideo Sin&h, Sbri 
Ramlbekbar Prasad Slnp, fllJt 
Rlto, Shrl i,. IS. SanJem 
Rao, Shri P. Ankbaeed11 Pl'Mlda 
Rao, Shri Pattabllt a.. 
Ratbia, Sbri Umed Slqh 
BaVI, 8hri Vquar 
IUcblaar17a, J>r. GlrlN ia. 
B.olla11i, lbrtmatl 8ullaDa 

a.uta, lbri s. c. 
Santati Praud, Dr. 
Sarltar, Shri Sakb Xumv 
SaYant, � Shanu.rrao 
Sbankaranand, Shri B. 
Sharma, Sbri A. P. 
Shena:,, Shri p. R. 
Shivnatb Slqb, 8h1'i 
S1a,h, Shri Vllhwanath PraU11t 
SiDAI, Shn Nawa1 Kilhore 
Tewari, Shri � 
Tula Ram , Shri 
Verma, Shri Sukbdeo Pnaaad 
Yadav, Shri Karan Sm,h 
Ylldav, Shn R P. 

MR. DEPUTY-SPEAK.ER: The 
r•ult• of the dlv111on is· A:,ea: 15. 
Noes: 95 

MR. DE.PUTY-SPEAlt&R: Now, I 
,hall put all the rett of the amend· 
menta to the vote 

Amffldments No, 7 to 9, 12, 11, 17, 18, 
20, 21, 2'1 4fld 28 to ere put lfflCI MOG
tn1ed. 

MR DZPUTY-SPEAICD: The 
ql.leltlon ia: 

"That Clauae 2 stand part of the Bill". 

2'he f1'0h0" tDU adopted. 

Clau,e 2 toCII Gdded to the Btll. 

MR. DICPUTY.&P.&.A.m: ... )'OU 
movinl yc,ur IWlldment. Bbrl Bam
nwtar Slalltrtt 



SBJU RAK.A��_,....._ I SHBI ....... � llltHm- l be1 to mow be, to move: 

"P.,. � Jllla a,_. 
aftr, 11lffl" '*et't--
"ancf m � •u�ent 7ean" 

(28) 

MR DEPU'l"Y...sBMltn I diall 
now .p11t �· -...,-.nt ao v-. 
Amffidment No 23 ic,a, ,>ut and neoca

iit,ell 

'J.'he 
quat&on 11. 

"That Cla111e 1 Rand part Of the 
BJll" 

Claw, 3 wa, added to the Ball 

8.iUt,l lllM)fW LIMA YE �a) 
l ber to •°" 

"Paae 2, bne 11,-

a;Jkr 'emp]Qyee' m,ert--

"mcludma employees in •ll 
pubhc undertaJunea and 
commerCJal estabhlbments 1uch 
as llanways, Post, and tele
graphs, and Telephones, avflian 
Defence establuhments notwlth_ 
1ttnchn, whe(her depamneni
t'11y run or rl.!D by a4toniomou1 
�rat!tms troh!O'lthttandlnl 
anyUun1 contamed m any of 

, .the p��JII of Uu.t �" (10) 

SIDI MAilHU LiKNR ,: ... to 
move 

� 1'._ �e-18,-

Pa .. 2. line 8,-

°""' "perce�41 Q( .&bl" CU) 

SHlU S 111 �-· l bee to 
move; 

Pap 2 lines "'1 and 1,-

omU "or, a1 tli,e � qiv be, 
partly by remittance far cre,C1tm, 
1il tilit s,ro'rillnt fUn4 aeco,mt .nd 
partq in Cdi" !(IQ. 

SHRI RlUIAVATAR SHASTRI I 
be1 to move 

Paae 2, lme 10,-after '11172' anaert
'and m the subsequent �· (211) 

Pa1e 2, lffle 111,-after '1972' 
m.ert-and m tht ,..m:,-.,ient yeari. • 
(28) 

SHRI S M BANl:R.JEB I bes to 
move 

Pqe :a, hne 11,-after •employee 
ansm- incl1Jdllllr .emPlOYt!le1 ot all 
pubhc 11�p, .aepubnantally 
run undertakiJ}Ja. Central Govern
ment Banks 'Life Insurance Corpo
ra lion, Ge� lnauran�. Teaohml 
and Non�Teaclmi, "8«, BeJJJitals, 
All India Rad10 WorkU\I and Non
workm1 Journal!Sts, State Govern
ments and i.oc:.,sl bOdlel •• (29) 

DR LAEIIIIIARAYAN P...UWEYA 
(Mandsaur) I bOI to IUOVe 

Wle-., i1De llr-for 'an map]oyee• 
,ubltm4te-"all thale emp�ee1 
yorkln, m Raalways, Posts and 
Telll,rapha, Tllepbones and Defence 
Ioduatdl&" '(31). 

MR DkPUTY:-SP� All 
these amendments have been moved 
I lhall•IMW ,.. lbtm to --

-- "1972" ,_.......,, 1 • • ��- I a,..,, •- SHIU S M �· would 
"and everv""'9bt�e11f,,,_,., -•Ilk���. ff{td bir.ilftlt to 

�). vote • Ill*·• 



IIR. D&P.U'l'l�: 
queaUon la: 

"Pare 2, line 7 ,11!11 t, 

omlt "or a1 the cue may ;i., put.tr 
by remit_. f,r �I..,_ ID .� 
provident twid ACCo11,11t IJ)jl. t;>art)y iP 
euh.''. (19) . 

Let the Lobby be eleu". 

MR. D�JJl'Y·SPE�ER: T4e 
question 11 • 

Pase 2, l..- 7 and a.-
omlt "or, u the case may be, partly 

by remittance tor creditlaf In -lu9 
pro\ddlat IMm .aCCl>UJlt and Md1Y A,t 
cash" (U.) . 

The Lok Sabha devided. 

Division No ll) [17.45 hn. 

Banera, Shrl Hamendra Sin1h 

Baaeritl!, Shri S. 1'4. 

Bhqlrath Bhanwar, Shri 

Bhattacharyya, ,Sbri .DirJ.en 

Bhautii, Shri B .  S.  

Chandrappan, Shri C. K .  

Dandavate, P,of. Madbu 

Joahi, Shri JQ&G�tbrao 

Koya, Bhri C. H. ltte>ba:Dled 

Limaye, Shri Madhu 

'Maval'ankar, Shri P G .  

Pandeya, Dr. Laiqp111arai_1' 

-�. �)la • .t,,·'lf . . 

: 'serl,"'ni:. Rtnen ... 

Shut---!; ¥Ma-...� 
8iftlh, Sltti O. N .  

Verma, Sh��l-9-rt<!. 

'• ' 

BOft11,1 (�mdt.) s,ii 
N� 

Ahmed, Shri F. A. 
Ambedl. Shri 
Appalanaidu, Shri 
Aliad, Shri B� .Jllil 
Banerji. Shrimati M� 
Buappa, Shri �
Buumatari, � I). 
Bhqat, Shri B .  Jt. 
Bhargava, Shri Buhelhwar Nath 
Bhatia, Shri Raahunandan Lal 
Brahmanandji, Shri blPJ!i 
Buta Sinlh, Shri 
Chakleshwar Si111h, Shri 
Chandrakar, Shri Chandulal 
Chandrlka Prasad, Bhri 
Chaturvech, Shri &un wI 
Ohhotey Lal, Shri 
Dqa, Shri .I(. C. 
Dalbir Singh, Shri 
Darban Siqh, S1ari 
Das, Shr1 Anadl .Chara!) 
Du, Shri Dharnidhar 
Dhamankar, Shrl 
Dixit, Shri Ja1dilh Oh9n4ra 
Dwived1, Shrt N..-h\Pi� 
En&U. Shri Biren 
Gandhi, Shrimati lnd.ire 
Ganesh , Shri K .  R .  
Gan1adeb, Shri P .  
Gavit, Shri T ,  H. 

Gill, Shri Mohmder Small 

Gomango, Sllri Glridlaar 

Gotkhinde, Shri Annuahd, 

Gowda, Shri Pampall 

Hantda,· Shl'i 811bodb 

Hari Kilbore Sinlh, · Shri 
, . ... ,. "' 

Ishaque. Shri A .  � .M. 
I 

.Jatler .slwief, Shri C. K .  

�'f ��C1Jrait1rii·· .. 
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3?1 

KadaJIIS, 8bri I ?O: 

. I� II, 'im: liotlu (A'M4ft.) � f}a 

Patel, lbr1 lfatnt 1.i . 
Kailu, n., '· 
Kapur, Shri Sat Pal 
Kavade, Shri B. 1\. 
Kedar Nath Sfnlh, !Int 
Kinder Lal, Sbr£ 
Kotolil, 8hri Lilrih!II' 
Kotruheiti, Shrl A. It, 
Kr11hnan, Sbri G, Y, . . 
KulJw:ni, Shn RaJ•. 
Kurffl, Sbri B. N, 
Kushok Bakula, Shri 
Lakkappa. Shri ·x. 
Laluhnunarayanan, Shri M. R. 
Lukar, Shri Nlbv 

MalaviYa, Shri K :Q. 
Mallikarjun, Shri 

Patil, Sbri &. V. VlkJM 
Patil. Shri XrillmarllO · 
Patil. 8bti T. A. 
Q\1reehi, 8!rri Mohd. _.. 
Ra'shu Ramaiah Shri It. 
:a.Jdeo Sin&h, Sbri 
Ram Dhan, Sbri 
Ramahekhar Pruad Sinlh, 8hl'i 
Rao, Sbri K. S. Sanjeeri 
Rao, Sbri P. Anldneedu Pruada 
Rao, Sbri Pattabhi Rama 
BathJa, Shn Umed Sinp 
Ravi, Sbrj. Vqalar 
Redd7, Shrt IC. ltod1nda Rami 
Reddy, Shr1 M. Ram Gopal 
R1chhanya, Dr. Govind Du 
Rohat,i, Shnmati Suahila 
Roy, Shri Bishwanath 
Sairu, Shn Mulk.i RaJ 
Samanta. Sbri W. C. Mandal, Shri Jag� Niaraln 

Maurya, Shr1 B. P. Sankata Prasad, Dr. 
Sarkar, Shri Sakti Kumar M1rdha, Shri Naillu � Savant, Shr1 Shankerrao 

Mishra, 8bri G. S. Shambhu Nath: Shri 
Mishra, Sbri Japnnatb Shankaranand; Shri B. 
Misra, Sbrt S. N. Sharma, Shri A. JI. 
Modi, Sbri Shrildlhan Shenoy, Shri P. R. 

Mohammed Yusuf, Shri �h, Shri Vllhwanath Prlltap 
Slllha, Shri !tawlll � 

Munhy, 8h1i .B,.$. Swaminathan,'stunt � ' 
Naik,, Shri' B. -q, ' • • Tewari; 8l{ri SlwJlw. ' ' 
Ne11, Bbri �atap 'Blnlb Tula Ram, Sbrt 
Nunbtll.Jw, Sbrt Verma, Shri 8wilideo Pr'iild " 

Oraon. Shr1 Xatik Yada'f, Sbri lt.an'9 sta,l' '• 
Yada'#; M K; P. ·� • - t· 

Painull. Bbri Panpoom.anud 
KB. DZPU'J'Y � ,'I'm -. Paild4', ._ �, l · alllt,• at t1fit � le; .yea:� 

Pallllflld, 11liut �  - ·  N09!1,,J9t. ' •• ''! ,_�� ,  ' p._ -...:Sllri na � -•• .,-Tl- .,. �. , :. ' ; --.::.· .... �1·.-., ......,· ......,...,.,.,.--� ....... 8:-,:-�;::=...:::=::::--� 
•The ' "�.i.j� bUtit" 

N!:1'::' i. �i,&i--- lbifV%11 .. 1Mlk 1111 I:." 
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[4U ��-'8rl 
� �-·�··) � 
.., � � lfi'irr. f"1{,t;) ._.. 
� � Cf'{ � I  

liiHRI l\J\GUUN4THA MODY: � 
then are not new PoinU \ha( have 
been made jun naw. Tbele pala 
w-.. naeis m \he ""1n a� 'l'luiM 
pomts have bNn an�t!n!d apd. a,a 
I laid, this la a very limited muaute. 
Tbo\lJh thtae Polml may � releftllt, 
� are �· the � of t.lle 
veg J..u1?ited 111euure that ii . before 
the Hou.e. 

q 
D�-S�\ The 

,the P t 
the

t �fm'�
o

l�= 
puled � '8bba\be en 
into conai eraflon. 

MB. P:EPUTY-SP�· The 
<JUation la: 

'"!'hat the �11 be puMd .. 

The motion u,aa adopud. 

MR DEPU'l'Y-S'PEAKER: Now, 
we �Ye IVt ll'V1ll1 milluta to ,F· Cu 
yoll bub in aven a,.inutea? 

SritRI 14. C. D4GA (Pab) : Ho,r 
QIIl it be finWit1d m ,even minutu? 
It haa to be extended. 

·· 

THE MINISTER OF PARLIAMEN
T.AltY AFFAms (SHRI 'IC. RAGH'U 
1'AMAJAB) : It may be extended 
� tl)e bJne ..... lost. 

IIR.•-D5PUTY ..sPE.\KU: Yes, we 
tJlte up the baU-an-hour ditcussiQD 
llr Dap. ' . 

� -

�,,..,� , w.- � 
WM � #  19'11-?i if·� ii' 

' � t- .. 

i 3 .  3 7  W,W lffl ��T "fff, 
w)-,.g ,VTU, j -.,V ,I fnf I 

\Q�2-7;J ·�··�"'·� 90 2,.9 

WTW �  � fli t � � flfr4' � 

it ir#r � l) iRrJIIT� �n 
tllll it t 96jl if 405 64 "1'« �m .. � ' , 
1970 it 488 43 � 1lfln  1971 

if 6 1 4 .  63 � 1l1'1rT � 1972 it 

711 ... ;Hj ��Wi�!l'P � 
t 1l'f � ,WR° '"ff I 

� zi,11' t:t� t �� 1f it 

� � � fyl)i ,it, f�r (' 

''The total expenditure on OTA 
in all department. includin1 the 
CJYillon e1t1b}Wlments cl th• Min
istry of Defence came to Ra. 41.59 
crore1 in 19'1J...'13." 

q � i\' li' 1fr f�lfr l r� 1 9 S 1 

W 1971 ff ti� ir,priR; iJ fifmr 
fil,mr) .-r � 11'1 ffl I ""' t � t 
� 1fflT it)' '1� lft' .-J qf I 

1 9 5 1  if �  p ��� 
4800 1'iUI tW 'l'"'r I ff i\' t � � . ..  '\ ... 

1 uo' IJ�-'"'1' VMrn( 2s lfTiz, 

• miff �ri�mn.�� 
t.f � fflffl 11\T M O 6 'P1n' f I 

��-,��-it � .� � 
� , V, l!Pff, -.it·� 1't'r) ffl 
� -f() fl, .. �� ·· 
� .. � �'llfiT so"* 1fTlf 

-�.'tr : 


